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CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE
Crisis faced by Jute and Cotton indus-
tries due to fall in prices and failure
of Jute gnd Cotton Corporations to pur-
chase the commodities directly from
the growers

L

SHRI DIPEN GHOSH (West Ben-
gal): Sir, I beg to call the attention
of the Minister of Textiles fo the
crisis faced by the jute and cotton in-
dustries due to fall in prices and fai-
lure of the Jute and Cotton Corpo-
rations to purchase the commodities
directly from the growers and the
steps taken by Government in this re-

gard.

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES
(SHRI KHURSHID ALAM KHAN):
Sir. the Motion seeks to discuss the
situation faced by the jute and cotton
industries arising out of the fall in
prices and the alleged failure of the
Jute and Cotton Corporations to pur-
chase the commodities directly from
the growers and the steps taken by
the Government in this regard.

x

1 am not aware if the jute and cot-
ton industries nave been facing any
crisis due to fall i prices of these
fibres. On the other hand, the fall
in prices has helped the two indus-
tries in reducing their losses.

_ -

»

The Jute Corporation of India step-
ped into conduct ap all-time high
procurement operation in 1985-86 jute
year (July-June) when a bumper
jute crop was harvested after a spell
of several short crops. I may point
out that the JCI intervened in the
market in early August 1985 even
before the prices touched the mini-
mum support level......
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SHRI PARVATHANENI UPENDRA
(Anilhra Pradesh): Sir, may I inter-
rup/ on a point of order?
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Mgr. CHAIRMAN: Yes, but there
should be no point of disorder.

SHRI PARVATHANENI UPENDRA:
Sir, in the notice we mentioned the
problems faced by the jute and cotton
growers and the crisis in the jute in-

dustry. They  are two  different
issues. Now it has been worded here
“the crisis faced by the jute and

cotton industries due to fall in prices”
which gives the opposite meaning. As
the Minister just now mentioned, be-
cause of the fall in prices, the industry
has been benefited. But we wanted
to raise the problems _of the farmers,
who are suffering because of the fall
in prices of jute and cotton. Because
of the clubbing of these two issues,
the Jlanguage has been changed...

MR. CHAIRMAN: This was discuss-
ed with Mr. Dipen Ghosh,

SHRI PARVATHANENI UPENDRA:
No, yesterday, as you may remember,
we pointed out in your chamber how
the language has been changed....

MR. CHAIRMAN: Al] right. Your
point has some wvalidity., Hereafter
we will see that it is properly worded.

SHRI NIRMAL CHATTERJEE
(West Bengal): Not hereafter. Unless
it is modified, since the language is
defective, the discussion  can  pro-
ceed. You permit the change of
language. Otherwise it becomes a
meaningless Calling Attention.

SHRI ATAL BIHARI VAJPAYEE
(Madhya Pradesh): The Agriculture
Minister must be here.

MR. CHAIRMAN: As I understood
it, the Textile Minister is in charge
of the procurement of cotton and jute.
Therefore it is that he is answering
the question of procurement.

SHRI PARVATHANENI UPENDRA:
But he has taken gmbrage behind the
wording of the maotion.
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MR, CHAIRMAN: I permit you to
put your question.

SHRI DIPEN GHOSH: There should
be the conjunction ‘and’; then it will
be all right.

SHRI B. SATYANARAYAN RED-
DY (Andhra Pradesh): How can he
reply on behalf of the Minister of
Agriculture?

"MR. CHAIRMAN: The Jute Corpo-
ration and the Cotton Corporation are
those which procure at floor prices.
The question which has been raised
by the honourable Members is that
they are not procuring at floor prices
and therefore the prices are falling.
He is the Minister responsible for pur-
chase at floor prices and therefore he
is answering.

SHRI ATAL BIHARI VAJPAYEE:
But he is justifying the fall in the
prices of jute and cotton.

MR. CHAIRMAN: Mr. Minister, you
continue with the statement.

[Mr. Deputy Chairman in the Chair]

SHRI KHURSHID ALAM KHAN:
Sir, the Motion secks to discuss the situa-
tion faced by the jute and cotton Industiies
arising out of the fall in prices and the
alleged failure of the Jute and Coiton Cur-
porations to purchase the commodities
directly from the growers and the steps
taken by the Government in this regard.

I am not aware if the jute and cotton
industries have been facing any crisis due
to fal] in prices of these fibres. On the
other hand, the fel] in prices has helped
the two industries jp reducing their losses.

The Jute Corporation of India gtepped
in tg conduct an all time high procuremeont
operation in 1985-86 jute year (July-Juae)
when a bumper jute crop was harvestzd
after a speli of scveral short crops. [
may point out that the JCI intervened in
the market in early August 1985 even
beficas the prices touched the minimemy
support level and conducted a limited com-
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mercial operation at a price above the
statutory minimum, Subsequently, -vhea
the prices came down to the support level
in  mid-September 1985, because of
incressed rate of arrivals of raw jute

in the market the JCI, along with
the State Co-operative Organisations,
conducted a massive  price support
operation,  The  total  procurement

made jast year was a record 28-15 lakh
bales as compared to only 10.14 lakh bales
in 1984-85 and the earlier highest procure-
mest of 17.61 lakh bales in 1981-82.

Ag a matter of policy, JCI purchases
raw jute oply from growers and not L.om
middlemen or traders, so that the bencfit
of price support operation goes to growers.
For identification of growers, JCI mostly
relies on jute cardg issued by the State
Government and|or Panchayat slips,

I may further point out that during the
preceding jute vear ending 30th June, 1985,
the following steps were taken to safe-
guard the interest of the jute growers:

{i) Announcement of migimum statn-
tory price of raw .jute and mesta;

{i1) Expansion of market coverape Loth
by the JCI and the State Co-operatives;

(iii) Eilargement of storage capacily
from 11 jakh to 22 lakh bales;

(iv) Sanction of credit on ‘as required’
basis by the Reserve Bank of India for
undertaking price support operation, total
credit sanctioned  being over Rs. 100
crores;

(v) Issue of directive on 6th Septam-
ber, 1985 by Jute Commissioner to all
working jute mills in the private sector
to build up stocks of raw jute upto
specified jevelg so as to step up purchases
of raw jute by mills;

(vi) Use of mass media by JCI to 2d-
vise the farmers not to make distress
sale and bring their produce to ICI/
Cooperative purchase centres,

So far ag the current jute year beginning
1st July. 1986 is concerned. the Govern-
ment has already taken the following steps
to safegnard the interests of jute
ZTOWers : —

L
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(i) The statutory minimum -price of
raw jute and mesta were annouanced
during February/March i.e, before the
sowing of raw jute so that the farmers
can take a view about the acreage to
be held under jute. It was the first time
that the statulory minimum price was
announced g0 early. s

(ii) I had written to Chief Ministars
of jute growing States months back 1o
issue growers’ identity cards to al] the
farmers so that the traders and middle-
men are not in a position to misuse
facilities of buying raw jute at the staiu-
mry minimum price by the JCL.

(m) The Jute Corporation of TYailia
purchase centres and sub-centreg are al-
ready equipped with men,' material and
resources for beginning procurement of
raw jute as and when the farmers offer
raw jute to such centres at the statutory
minimum price,

Mr, Chairman, Sir, I have been inform-
ed that the procurement operations of ICI
in the markets in North Bengal, where the
jute crops arrives early, is about to begin.
As pointed out earlier, we have kept the
procurement centres of Jute Corporation of
India in complete readiness for the neces-
sary operations. As stated by the Hom.
Prime Minister recently, the Jute Corpora-
tion of Indiz will buy whatever jute is
offered to it for sale by the growers at
the statutory minimum price. The Govern-
ment stand by this commitment.

So far as the interest of growers of
cotton is concerned, it is a fact that prices
have declined considerably as the conntry
as harvested two successive bumper crops
in the cotton years 1984-85 and 1985-86
(September-August). The crop was 101 lakh
bales in 1984-85 and 107 lakh bales in
1985-86, The consumption within the
country on the other hand is around 90
lakh bale;y per vear. Therefore, there is
surplus, To overcome the situation, the
Government have released 11 02
Takhg bales of cotton for ex-
port through Cottoy Corporation of India.
State  Marketing Federations and
private trade, Til] date,  5,12,348 bales
have been registered for export. Ty in-
Crease exports. the minimum export prices
have been done away with and private
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trade has also beep associated with ex-
port as indicated earlier. In addition, &
long term policy of export of yarn has
been announced and cash compensatory
support js being given for export of yarns.
It may be mentioned here thai cofton
situation in the international market is
also of g large surplus dues to bumper crops
in other parts of the world.

To help the farmers, the Cotton Cor-
poration of India has been directed to
undertake price support operations whea-
ever prices of raw cotton (kapas) tall
below minimum suppoit prices annouaced
by the Government of India. The Corpora-
tion purchased 11.97 lakh bales under the
price support overations during the current
cotton season as against 78000 bales during
1984-85. This ig the highest quantity ever
purchased by the CCI. Cotton season has
come to an end in most cotton g-oving
States except Tamil Nadu where summer
crop ig being marketed. ‘0

The Cotton Corporation of India docs.
not operate ipn the State of Maharashtra
where Monopoly Scheme of the State Sov-
ernment of Maharashtra was being imple-
mentated. The Maharashtra Federation has
so {ar purchased approximately 30 lakh
bales from the growers in the State. Simi-
larly, other State Federations in Gujarat,
Andhra Pradesh and Punjab have been
purchasing cotton from the cotton growszss,
Thus, more than half of the total pro-
duction of cotton in the country duriag
the current year has been purchased by
State agencies. All these purchases have
been made directly from the growers.

SHRI DIPEN GHOSH (West Bengal):
Mr. Deputy Chairman_ Sir, T am sorry
that the honourable Minister of State, for
Textiles could not do much homework
overnight because he had made , state-
ment yesterday jn the Lok Sabha on the
jute issue alone and, today, ie has to
make a statement gn both jute and cot-
ton. As pepgards the jute issue, Sir, he is
simply repeating what he has stated yes-
terday in the Lok Sabha. He could not
<ven jncorporate what he had said at a
later stage of the debate, rather at the
concluding stage of the debate, in the Lok
Sabha. While  incorporating the
issues  connected ~  with  cotion, he
has messed up the whole thing, particular-
ly when he hag said ip his today’s state-
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aeni that he could no; understand how
the jug, and cotton industries could face a
<risis due to a fall in the prices of raw
jute or cotton. On the contrary, he has
drawn solace that because of a fall in
the prices of these two cash crops the
dndustries have got a booster or they
could reduce thzir losses. But, Sir, here.
dn lies the whole thing. So far as cotton
is concerned, what js the main reason
for the fall in prices of raw cotton? I
am ashing this question because there was
a time when India used to import raw
cotton, particularly the long-staple and
‘superior quality cotton, from other coun-
tries. Now, India has not only been self.
reliant but glso is exporting, and there has
been a bumper crop, Even the figura
which the Minister hag given is not ab-
solutely correct, I shoulq say. Even in
today's Statesman some’ figures have come
©out abour cotton, and the production this
vear, in 1985-86, is around 107 lakh bales.
‘Out of 107 lakh bales of cotton produ-
ced in India during 1985-86, the CCI
could purchase only about 15-16 lakh
bales wng about 22 lakh bales could be
exported so far. This is the figure which
has come in today’s Statesman. You can
check up which is the correct figure, be-
cause this wag also perhaps re'eased by
the Departiiont. This is the position

The resson is pot low capacity of
Wweaving or spinning of the textile mills,
but the failure to off-take by the cotton
mils of the raw cotton. Nauurally, there
is a consniracy on the part of tha textile
magnets a'so to keen the production of
cloth of yarn at a low level so that
thzy couid reap benefit out of the low
price of raw cotton also, So here there
ix nothing to draw solace o5 the hon.
Mirister  his  tried. But here  Sir,
the price of raw cotton hag gone down
like anything, According to one estimate,
according 10 the official wholesale price
index jn 1984-85 there has been a decline
of 24 per cent in the price of raw coiton,
while between September 1985 and April
1986 it has gone down further by another
21 per cent. In fact, particularly the
Jong staple and superior variety of cotton
80 sbegging. One cannot imagine at
whay price they are to sell, and that is
becauss of the inadequacy of the support
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price operatiops. Actually in the textile
poiicy which was announced in Juae last
year iy was assured that offtake of the
produce will be done at the very remu-
nerative prices. 1 think here also the
question of textile policy comes up. be-
cause when we discussed the textile policy
we had pointed out thay consumption of
the affluent people was going to be met
while the powerloom sector has been
completely ignored, Naturally the textile
policy has also to be reviewed.

Before 1 puy my questions, 1 want to
say «categorically ghat in the statement
an attempt hag been made or is sought to
be made to draw certain solace about the
Governmtnt arrangements being made (o
augmen; the coiton prices. But it is not
the correct thing, It is not tha; way.
Actually the cotton price is crashing, and
mostly the long staple and superior qua-
lity of cotton are going abegging. That
is because of the inadequacy of support
price operation, The C. C, I, bas stated
that they do not have udegunate storage
facilities and they do not have adequate
funds, Naturaily, the Government has
nothing 10 draw solace from. On th: con-
trary, there are points for the Government
to be criticised.

Before I put the quistion, T would like
to say certain othe; things abou; jute.
The jute scenario is alo very gloomy.
You kpow, Sir, that on jute depends the
economic survival of West Bengal, partly
Tripura, partly Bihar and partly Andhra
Pradesh. Jute is the only cash crop in
the State of West Bengal and provides
liviihood to some 25 lakh growers. The
industry also employg about 2 lakh wor-
kers. The Centre is alsp 2 beneficiary.
They are getting foreign exchange of the
order of Rs. 300 crores every year,
Therefore, 5 vigorous attempt has to be
made by the Governmeni to protect this
industry and (o solve the problems faced
by the peop'e connected with jute crop,
both at the cultivation level and also at
the level of industry. Here also, the
Centre’s failure is  apporent. While our
Prime Minister visited Calcutta recently,
thers was an announcemen; in the press
that he hag committed to buy the entire
produce of the State in respecy of jute.
Later, of course, in the Lok Sabha he
denied baviag said so. On the contrary,
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he rectified himse:f as having said that
the Centre would buy whatever willl be

offeted to J.C.I. Even our Minister of

State for Textiles had also stated like that
while taking the cudgles on behalf of the
Prime Minister I think the difference
between all produce to be bought and
purchase of whatever is offered is little
because jute is a cash crop and unlike
foodgrains, a portion of it is no¢ kept back
by the farmers for consumption. What-
ever jute is grown is reported to market
for sale, Only the unsold stock is kept be-
hind. Naturally the entire produce
or whatever is offered sale is almost the
same. Even if 1 accept for argument’s that
there is some difference between the two,
what is the picture? This year, fhe estimate
is that about 40 to 45 lakh baleg of jute
wil be produced. The production will
come around 40 lakh bales, Even if 50
per cent of this production s
offered to the I. C. 1, it comes
to 20 to 25 lakh bales, But the
JCI Chief has declared that it will be
buying only 7 lakh bales up to the end
of November. I want to know who runs
the country. Is it the Prime Minister or
the J. C, I. Chief? Thaz Prime Minister

hag  stated, even after rectifying
his own stotement, that the J.CIL.
will  be buying  whatever  would

be offered to it. There is a  snag
in jt. Tt is pot that the farmers would
go abegging 1o the J.C.I. saying: ‘Please
buy my goods, please buy my produce’.
Our estimate is that the total production
is 40 lakh bales this year, and a most
part of it would be reported to the market
for sale. It may go up also. Naturally,
it is the responsibility of the JCI to reach
the farmers, to reach the growing centres
and buy whatever is produced in the
State. But the JCI has said that it would
only buy 7 lakh bales of raw jute up to
October/November. It g on record. I
am to quote all these records because then
T will ask for a denial from the JCI
Chief 45 vesterday also the Minister stated
in the Lok Sabha that no such statement
could be given by the JCI Chief. Every
newspaper has reported. Even there is an
editorial jn today’s ‘Statesman’. But there
should be denial. A denial should go
from the Ministry. But this is on record
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that the JCU has to buy 7 lakh bales of
raw jute by the October.
They have stated categorically that the

JCI would buy
day from the rural market.

end of

only 300 quintals a
But a larger
quantily will be reported for sale in the
market. Naturally, T want to ask as to
what steps ine Government jg going to take
to implement evirn whatever  the
Prime Minister has said because this is
not simply the remaking of one state-
ment be taken into confidence. Let
bought, But what
taken? Let Parlia-
into confidence. Let

ed would be

steps  have they
ment be taken
us know the concrete steps that the Geve-
rnment has taken to ensure thar what-
ever comes 1o the market would bs bou-

ght. Ang ‘ay what price, ] want to
kncw.,  The price which has been fixed
by the Agricultural Costs and Prices Com-
mission is too low. Perhaps, it is betweesn:
Rs, 200 and 300 or so. (Interruption) It
wil| depend upon the variety. But the farma.-
ers’ organisation have demanded Rs, 600
a quintaj for a better variety and Rs. 400
or mesta, Naturally, we want to know
what steps the Government is going (o
take to see that whatever juss is bought
by the JCI is bought at a remunerative
price.  What steps the Government are
going to take to see that the farmers de-
mands are met.

Thirdly, Sir. in the statement, the Mini-
ster has stated that the JCY wil] start buy-
ing by the end ot this week. But does he
know when the jute arrives in the markst
in North Bengalp It arrives in mid-June.
Our people coming from North Bengal
are here,  Jute arrives in the market in
Notih Bengaj in mid-June. And already
most of the farmers had to resort to dis--
tress sale, They have to make distress
sale because your JCI has not yet arrived
in the market in north Bengal to buy. It is
now the end of July. Still the Minister says
that by the end of this week they will go
to the market in North Bengal, Ty buy -
what? By that time the Farias and ma-
hajans have bought that, This is the:
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machination of the JCI, Here lies the
nexus between the JCI and the fasias or
middlecman,  JCI people do not present
themselves to buy the crop and in the
mean time the peasants are forced
to make distress sales. In this way
they keep the prices low. This is
also a machination and this is done by
the fariag or middlemen who are mainly
Jute mill owners in benami business.

I want to draw your kind attentior to
. another thing before I conclude for my
other colleagues.  This is the problem of
jute growers that they are not getting pro-
per prices.  Hare also it is the failure of
‘the JCI to arrive in the market op time, lo
reach the growers with infrastructure fac-
ilities and ensure remunerative prices to
jute growers. And that they do only to zive
some benefit to middlemen who are actual-
ly the benami businessmen of jute mag-
nates.

The other thing which is crippling the
jute industry is the import of PVC granul-
es_ Sir, you know that these PVC gra-
nules are imported under the OGL. open
general licence., and it is imported by act-
ua] users for the manufacture of synthetic
bags and this unrestricted impor; of PVC
granules for the purpose of manufacture
of synthetic bags is completely crippling
the jute industrv. And, now, even the
railway board has decided to, encourage
transport in synthetic bags instead of gun-
ny bags on the specious plea of damaging
‘the wogons.You are aware, Sir, that jute
bags have been wused for most
bulk commodities for many decades
without the  rzilways having ever
raised this  issue Or complaint of
damage. So, naturally one can conclude
that the latest decision of the railway board
has got nothing to do with the protection
.of wagons from damage, This is also con-
nected with the iota] Government policy
“because the Government is allowing import
under OGL, the unrestricted import of
PVC granules. Therefore, the Government

and other agencies like the railway board
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are rather encouraging the use of synthetic
bags and as a result the jute industry is
suffering from a crisis. Bven the inte in-
dustry has claimed that it has lost one-
fifth of its 70 per cent share of the market
in cement bags due to this synthetic sub-
stitute, So, Sir, it is not that simple,

Sir, the use of synthetic bags also causes
health hazards, Evzn in the western coun-
tries a new thinking is coming up because
of the health hazards, They are revertling
10 the use of jute bags, But in our own
country, the country which is foremost
in the manufacture of jute bags, this
country under tne patronage of the Gov-
ernment’s policy, switches to  synthetics.
Naturally in other countrizs the demestic
consumption of jute goods is increasing
and when in other couniries the domestic
consumption of jute goods can be in-
creased bu: what prevents us from in-
creasing domestic consumption, Now. Sir,
1 want to put certain specific questions.
Ag regards cotton, the CCI states whether
the Government is going to take steps or
not so that the CCI can buy more cotton
direct from the growerg whether the Gov-
ernment is making adequats stornge faci-
lities for the CCI or releasing funds for
that and what steps the Government is
going to take to Jevelop power loom sec-
tor so that domestic consumption can be
increased, and also whether the Govern-
ment ig prepared to review the whole
textile policy in the present context of the
gloomy situation in respect of cotton,

Regarding jute, I want 10 make clear
one thing, Actually what thz Prime Minis-
ter had stated and even if that is taken
what he had made out in the other House
rectifying himself, and even what our
Minister of State for Textiles has stated
that the JCI would buy, or rather the
Centre would buy, all the jute produced
and all that would be offered to JCI it
almost means the monopoly ‘buying of
jute. So, T want to know whether the
Government is prepared to ensure mono-
poly purchase of jute by the JCI and for
that whether the Governmeny would release
adequate funds and create storage facilities
for the JCL T also want to know whether
the Government is considering or is pre-
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pared to review *the import policy particu-
larly in regard to PVC granules and to
restrict it in the interest of growth of jute
industry, .

Finally, I would say, the anly remedy
lies in nationalisation of jute industry be-
cause this nexus has to be broken. The
entire jute industry has to be nationailsed
and I want to know whether the Govern-
ment is prepared to nationalise the jute
industry, T would b=z glad if the Minister
replies in positive, in affirmative, to my
-questions,

SHRI CHITTA BASU (West Bengal):
I think you will appreciate my predicament
whzn [ am required to confron; » Minister
who is very sober, who is very soft-spoken.
1 am also in a predicament that under his

ery disarming smile, he conceals more
‘than he should reveal.

Now, the motion before the House is
to consider the crisis of the jute industry

and cotton industry  As time js very
limited, I would concentrate, , ..

SHRI RAQQF VALIULLAH
(Gujarat); Plight of the farmer is forgot-
- ten,

SHRI CHITTA BASU: I would request
* the hon, Member to listen to the last point

of my speech and then come to the con-
<lusion., ., .,

SHRI V. GOPALSAMY (Tamil Nadu):
He wants to kindle your speech.

SHRI CHITTA BASU: As 2 Member
representing the Staie of West Bengal.
naturally it is expected that T concenirate
more on jute because West Bengal pro-
duceg about 60 per cent of the total jute
production of the country. Since the
motion is on the crisis in jute industry, at
the outset, let me point out one thirg.
There is no doubt that jute industry is in
deep crisis and the major or rather the
basic reasong for this crisis in the jute in-
dustry today are two-fold, One is the con-
tinuing policy of  discrimination or the
purt of this Governmen; »gainst ths indus-
try, Secondly, the criminal activities of
tha jute mill-owners. These are the two
bosic reasons, One is, your discriminatory
attitude and another is, the criminal prac-
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tices of the jute mill-owners in the country.
Thave are the two major reasons for the
present crisis in the jute industry.

So far as the policy of liscrimination is
conceraed, I would like to make it clear
that the Central Government have not
taken proper fiscal and economic steps to
provide protection and sustenance lo the
industry, So far as the criminality of the
jute millowners in the coumtry is concern-
ed, their major criminal practice iy to
siphon away the capital and the fabulous
profits they have amasseqd through exploita-
tion of the jute workers and through under-
pricing of the raw pite. This is how they
have been exploiting the broad masses in
West Bengal, not poly the people of West
Bengal, but the people of Tripura, the
people of Orissa, th: people of Bihar, the
people in some parts of U.P,, the people
of Assam and the people of Andhra Pra-
desh ‘as well, They have been cheating the
growers and earning tremendous profits by
way of underpricing of the raw jute.
Therefore, these are the two basic yeasons
for the current crisis in the jute indus-
try. Unless the crisis is presented in its
proper perspective,  Government cannot
take action Therefore, Sir, { deem it my
duty 1o put the crisis in its proper perspec-
tive.

Let us understand the importance of
the jute indusiry in our country. About
2.5 lakh people are directly and indircctly
connected with the jute industry, There
were  about 80 jute pillsy in West
Bengal very recently, But now, due
to the wrong policies, it has
come down t0 only 59, I think, the
Minister might be aware of that, There
were about 2.5 lakh industrial workers en-
gaged in the jute mills. But my dear friend
may like to know that the number has now
been raducad to entv 1S jakh, This industry
earns abount Rs, 30% crores annually by
way of foreign exchanee. This ig a milch
cow ~nd now the cow-lrver hag decided to
kil the cow which aives milk

SHRI KHURSHID ALAM KHAN:
Nobody will kill a sacred cow,

SHRT CHITTA BASTH!. But I know, you
treat the Bajorias and the Kanorias, the
six mononoly houses as your sacred cow
although they exported cow at the time of
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. war, Jute industry-owners generally say
that there is shrinkage tn the international
market for jute goods, This is one of the
plea tvken by tham. For the inform.:tion
of th: hon. Minister, I would like to point
out to him that this is not a fact I have
the figures with me. In 1950-51, ‘the jute
manufactiure in the country was worth,
Rs, 871 lakhs. 1Tp 1984-85, it reached
Rs. 13.18 lakhs. Thera has bsen an in-
crease of about 50 per cent in spite of the
fact that captaing of the industry say that
there has been shrinkage iy the internation-
al market. Does the hon. Minister think that
ths captains of the industry manufacture
only to incur loss? 1 have the figure with
me. I think, the Minister can help the coun-
try. During this period, 1950-51, 1984-8S,
they have earned Rs. 700 crores by way of
Proﬁts. That is because manufacturer of
Jute goods has become g profit earning
brocess. Even if, for argument sake,
I admit that there has been shrinkage
due to competition in international
market, the volume of jute goods in the
domestic market has increased. No-
body can deny and the hon. Minister
ghould not conceal this fact under a
discerning smile. Would he be glad
to know the figure of 1965-66? The
volume of the internal market, that is
domestic market of jute goods within
this country was 4.48 lakhs and now
in 1983-84 it is 9.47 lakhs, it is more
than double. Therefore, there is
scope for jute goods in the external
as well as in the domestic or internaj
market.

Lo

In this connection, T would like to
mention that Bangladesh, ohg of our
competitors, has started diversifying
of the product mix. If even a small
country like Bangladesh can survive
by resorting to diversification of the
product mix, why can’t India? Why
can’t the jute industry in India sur-
vive? The great energetic and younsg
Prime Minister ig leading us to the
suecessful transition to the 21st cen-
tury, If that is so and if a small
country like Bangladesh has been able
to have stability in the jute industry,
why can't we have the same stability
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in India? (Interruptions). I think
you will agree that there is a scope of
diversification of the product mix. It
is not the occasion to advise him, but
if he wants, I can tell him how diver-
sification of the product mix can oe
achieved. Again, our trade of jute is

always in the traditional market Why
can't we make a thrusy to enter into
non-traditiona;] markets so far as ex-
ports are concerned? If these steps

are taken, there will be no crisis in
jute industry. Jute industry will be-
come really a milk cow. It will be in
the interest of the whole country, not
only far West Bengal, not only for any
part of the country, but for the natig-
nal cause as a whole.
» 1.

Now comes the question of procure-
ment. In this area the jute growe:s
are helpless. 1 am a little emotional
in the charge when I say that our far-
mers are crying, shedding their blood
in the green fields of West Bengal,
Bihar, Andhra Pradesh, Assam and Tri~

" pura and still they are being deprived

of their legitimate share of their toil.
I am reminded of the indigo planteis,
I am constrained to say that exploita-
{ion of indigo planters was very much
resented. Our peasantry rose in re-
volt, rose in arms, fought against the
British imperialism, and now the jute
growerg plead, for the country’s sake,
for the nation’s sake, do not exploit us
to the extent as was being perpetrated
during the British regime. Now the
Minister, in his statement, has claim-
ed a great progress in procurement
through JCI. He says that in the last
jute season he has been able to pro-
cure through JCI 28 per cent of the
total production. He will admit it, it
is in his own statement. Then whas
remains of this 72 per cent of the total
vield? And this incapacity of JCI to
purchase the entire raw jute creates
the conditions for distress sale. Dis-
tress sale has become a permanent
phenomenon and this permanent phes
nomenon is due to the permanent atti-
tude of the Government—i e, perpetua-
ting this incapacity of the JCI to pur-
chase more than a fraction of the total
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yield. Even in today’s statement, I
think the Members are intelligeat
enough to know the implications of it,
he says that the Government has taken
steps to enlarge the storage capacity
from 11 to 22 lakhs. Now, look, the
cat is out of the bag, The Govern-
ment could provide a storage capacity
for 11 lakhs in the past. And what
have they done? They have decidea
to enlarge is ty 22 lakhs. That means
the maximum storage capacity with
the JCI is only 22 lakhs.

SHRI DIPEN GHOSH: No, only 11
lakhs,

SHRI CHITTA BASU: The question
is, how could they store 28 lakhs last
year? I know it that they stored in
the open fields, they patronised certain
private parties and raw jute was also
destroyed by rain and other climatic
conditions. Therefore, if the Govern-
ment comes here to make a claim that
they are very much sympathetic to-
wards jute growers and they have
made adequate arrangements for pro-
tection of their rights through procure-
ment by the JCI I will be mild in
making a statement that it is nothing
but falsehood, this is nothing but a false
promise. Coming from that part of
the country, I refuse to be led by this
falsehood.

Now coming to Wes: Bengal, the Prime
Minister is very happy to always give some
promise. But he does not know what he is
promising, This is the unfortunate state of
affairs. The Head of the State shanld
know every minute detail of it, Does he
know that Government has got a storage
capaciy of only 22 lakhs? ) -

SHRI DIPEN GHOSH: Not 22 lakhs,
but only 11 lakhs. They are enlarging it
to 22 lakhs, )

SHRI CHITTA BASU: Even gaccepting
ness also... I have sep it, but even ac-
cepting their statement that is my weak-
ness also.. I have geen it, but even ac-
cepting that they have beem also to en-
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large it to 22 lakhs as I have mentioned
in this House, 72 per cent of the total
yield is beyond the scope of purchasing
capacity of the JCI_ There he made a pro-

mise, He made a Promise only to
woo the  West Bengal  electorate be~
cause the election ig coming  Very
soon. He said, tae entire

jute stook will be purchased by the Go-
But when he was confronted
in West Bengal, he had

This is immatursness.

vernment,
by the JCI Chief
to correct himself,

SHRI DIPEN GHOSH: That  also

betrays his ignorance,

SHRI CHITTA BASU: I met the
Chief of the JCI, I know him because 1
saw him in the field. he said.... Just a
minute, he made it clear to me that with -
ths infrastructure that he has got at the
present moment, he cannot purchase more
than 300 quintals a day. And you add it
up till November, Even by extending,
stretching, all the efforts of the ICJ, it
cannot purchase more than seven lakh
tonnes, that is one-sixth of the tota] for
the current season estimated by the West
Bengal Government, What is the state-
ment of the Prime Minister? He said that
everything to be offered will be taken, The
quantity to be offzred is 40 lakh tonnes.
According to estimates, four lakh hectares
of land is likely to  praduce 40 lakh
tonnes of jute, This is the amount to be
offered because jute is not eaten, because
jute is only used for some kind of manu-
facture. The Prime  Minister or the
Minister himself cannot cat jute. There-
fore, jute is always offered in the market
and the entire amount in West Bengal is
40 lakh tonnes. But you have got the capa~
city of purchasing only one-sixth of it—
seven lakh tonnes only——and again you
shed your tears.

MR. DEPUTY CHAIRMAN. Dont
forget to address the Chair occasionally
at least.

SHRI CHITTA BASU. Sorry,, Sir.
Therefore, this is all bunkum: this is all
false talk. Parliament cannot be led to
this position,
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Coming to support price, they
have decideq that Rs, 225 per quintal
would b¢ the support price for the cur-
rent season for W-5 Assam Bottom. ...
(Interruptions).. 1 am a little conversant
with the subject although I am a Member
here.

SHRI KHURSHID ALAM KHAN:
You know much more than us.

SHRI CHITTA BASU: I say all this
because you should also have some under-
standing of the problem So, it js not a
suppory price. Sir, permit me to say, it is
2 “kill” price, This price does not support
the exsitence or sustenance of the growers.
Tt kills the growers; it kills, According to
the estimate of the Government of West
Bengal—a Government which you do not
like, but they will be there because people
like them because they tell the truth, and
you don't like it because that Government
tells the truth and you want to keep peo-
ple on falsehood—the production cost
for one quintal of jute comes t0  Rs.
414.67. which is the actual cost of pro-
duction, If you add smething by way of

[RAJYA SABHA

transport costs and by way of some mar- .

ginal profit, it comes to Rs, 550 per quin-
tal, Poor men like us, working in the fields,
have demanded only Rs. 600 as the mini-
mum price.

Now there has been an cncouragement
of invasion of synthetics, I deliberately
use the word “invasion”. of synthetics, As
has been pointed out by my distinguished
friend, Comrade Dipen Ghosh. PVC
granules are imported, Open the door as
much as yow like. It has been your policy;
yours has  been an open-door policy.
Through the OCM you have allowsd
liberalized import of PVC granules, 1t
takes away about Rs, 80 crores of forcign
exchange, You are importing PVC
granules worth Rs, 89 crores to deprive
the couniry of Rs. 300 crores of foreign
exchange by way of our jute exports,
This is how the (ransition to the twenty-
first century is taking place, According
to the study of some suthoritative agen-
cies, synthetics have already replaced 16
per cent of the jute bags and the Govern-
ment har taken an initintive in this matter
through the Railway Board and other
agencies,

rl
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Sir, I have got two leiters from the
honourable Minister on this very subject.
I would just quote only t, rémind him.
But I have got the fear that he may stop
writing. Please do not stop writing letters,
knowing that they may be used sometimes
on the floor of the House, Then we, poor
Members in this House, will be deprived
of the privilege of having a letter from
you, He had given:

1 PM.

‘In so far as competition from syn-
thetic substitute is concerned, I may
mention that the Government is taking
all possible steps o protect the interest
of jute industry and to ensure that
there is harmonious devclopment bel-
ween the HDPE bag manufacturing
Industry vis-a-vis jute industry.

SHRI KHURSHID ALAM KHAN: I
did not meen any offence

SHRI CHITTA BASU: You did no
not mean. It cannot be harmonious. Mr.
Minister, if you cncourage synthetics, the
jute industry will have to suffer. You
want to harmonise the relation

SHRI KHURSHID ALAM KHAN:
You can use ‘‘balance”.

SHRIT CHITTA BASU: T am very much
in rather discomfort to put you this com-
partment,

MR, DEPUTY CHAIRMAN. You have
taken a lot of time. Please conclude row.

SHRT CHITTA BASU. Lastly, Sir, spe-
cific question is whether, in the back-
ground of what I have stated, the Govern-
ment would nationalise the jute industry
ag a whole comprising of (1) manufac-
ture, (2) purchase of raw jute and (3)
export because these three aspects are
integrated with each other. If not, why?
Dor’t do it in anger. But this is the logi-
col conclusion., This is the logical con~
clusion of understanding the problem, and
this is the only resort.
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Secondly, would the hon., Minister assure
the House that speciaf arrangements weuld
be made to expand the purchasing capa-
city of the JCI. Coming from West Bengal,
I can tell you that fhere are only 59 pur-
chasing centres in the districts. Would yon
expand? And to what exten{ can you ex-
pand? How do you want fo eliminate? You
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<annot eliminate . How can you reduce the
scope of distress sale? Does the Govern-
ment propose to ban— not harmonises,
but ban—the import of granules? Don’t
harmonise. Do you like to have a comp-
lete ban op the import of granules?

The last point, Sir. I know (he hon.
Minister hag issued instructiong to certain
departments etc. etc. My charge. ..,

SHRI KHURSHID ALAM KHAN. I
have done much more than what your
Bengal Ministers have ever done for jule.

SHRI CHITTA BASU. We are grate-
ful to you. .

Then Sir, I feel that much of the crisis
can be overcome if the Government issues
a strict instruction to all the Govern-
ment Departments and public sector indus-
tries to stick to ‘he hundred per cenmt use
of the jute bags for packing materials.

I know that wyou shall say “no™ to
nationalisation because you are wedded to
a different economic philosophy. T know
you have taken the road to capitalist
development of our country, [ know that
you are wedded to the American system
of economy in our country.  Therefore,
“no” is bound to come from you.

SHRI DIPEN GHOSH:
tion is not alien to capitalism,

SHRT CHITTA BASU. Don’t raise that
thing.

Nationalisa-

‘Would you kindly do this grace to the
people of the jute-growing States to ban
the import of granules and issue stiict
orders for cent-per-cent use of jute bags
for packing materials in the country?

Thank you, Sir.

I hope you have listene
would answer me appropriately,

SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, since the Minister is
not aware of any ecrisis in the jute industiy,
let me have the honour of informing him.
of some cold statistics of the state of
affairs in West Bengal particularly,
although jute is not a problem of West
Bengal alone, In 1965, of the total number
of mandays lost, 98 per cent was due to
lock-out and in most of the cases the lock.
outs were due to the declaration made
by the jute mills. Tf this is not a sign of
crisis or if this is not g sign of a problem,
1 am really afraid ihere the Minister sits

1o me ond
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and with whom the Ministers talks.

Anyway, the statement read out by the
Minister hags definitely been prepared by
bureaucrats sitting in Delhi, having no
knowledge about
now looming the country as a whole.

At the outsey let me put a number of
questions, May 1 ask the hon. Minister
whether under his stewardship the jute of
this country shall be forced to
go the Iindigo way and the jute
prowers will face the same fate the
indigo growers had when tae coun-
try was ruled by the British imperialism?
May I ask our hon. Minister to tell us
whether he is going to preside over the
liquidation of the jute industry in our
country under the blessings of the multi-
nationals like the Hoechst-Union Carbide,
under the blessings of the importers of
synthetic granules, under the blessings of
the manufacturers of artificial fibre con-
tainers, This is important because
the situation the jute industry faces
today is a situation of total crisis and
liqguidation. And since the Minister
seems to be not knowing the crisis of
the industry, let me remind him when
he was in Calcutta, he issued a state-
ment—I have a paper-cutting with
me—he had told the Press Conference .
that the crisis in jute industry was a
crisis  made by man, I believe the .
crisis in jute industry is created by
jute industrialists. They are resorting
1o deliberate lock-onts; they are resorting
to deliberate guspension of production; they
are resorting to misappropriation of the
Provident Fund contributed by the workers;
they are resorting to suspension in produc-
tion just to have more profit, Imagine in
1984.85, 15 jute mills were closed down
in West Bengal for a long period of
time. Even then the total production of
jute was not less thap the previous year,
not to speak of their profit. Therefore,
the whole mechanism of the jute industry
in West Bengal is not to produce less, but
to put the factory under lockout occa-
sionally and produce more with less
number of people and lower mandays and
increase their profit. And our poor Gov-
ernment in India and our amiable Minis-
tey sitting in Delhi, while looking at the
problem does mot feel where the crisis
lies.

the ¢cconomic problem
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Let me ask the hon. Minister in charge
of Textiles to tell us why there is so-called
over-production of cotton, when the per
capita consumpiion of cloth in the country
is perhaps ope of the lowest in the
world,

SHRI CHITTA BASU: It is on de-
cline.

SHRI GURUDAS DAS GUPTA: It is
perhaps one of the lowest. When we
are having the minimum quantity of
consumption per head, the country is
facing s much over-production,

Then, Sir, this is a crisis not of plenty;
this is a crisis of poverty and our hoa.
Minister is not aware of the crisis.

I was just looking through the stale-
ment that the hon. Minister has released

just now. I am not quite sure whethar
the Mir’ “-¢lf has isken no'e of
what h: ding. What does the

statement say? The statement jtself says
that procurement has not yet started ia
North Bengal, He says it will begin wh:n
the crop arrives. It means procur>meat
has not started. Secondly, he has said
that the price has not reached below the
minimum price fixed by the Government.
Thirdly, he says that the JCI js all pre-
pared to come out as a saviour for the
distressed jute producers of West Bengal.

Now, what is the situation? We have
been discussing jute over the years and
over the months. I had moved a Calling
Attention motion when Mr. Chandrashe-
khar wag there. Now Mr. Chandrashe-
khar Singh is dead. Now, we are discus-
sing about jute when Mr. Khurshid
Alam Khan is there. T wish Mr. Khan
a long and prosperous life so that we can
Pester him with more questions about
jute problem.

SHRT KHURSHID ALAM KHAN:
Don’t kill me. '

SHRI GURUDAS DAS GUPTA: While
discussing the jute over the years there
has not been any change in the attitude
of the Government of India towards jute
growers. The attitude of the Government
of India is anti-jute. They would like to
make the jute industry totally ill and jute
groduction to suffer, Sir, only last Sun-
ay.

[RAIYA SABHA ]
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SHRI JAGESH DESAI (Maharashtra):
We are not anti-jute,

SHRI RAOOF VALIULLAH: Sir,
whether it is ‘antisjute’ or ‘anti-jhoot’?
(Interruptions)

SHRI GURUDAS DAS GUPTA; Mr.
Deputy Chairman, Sir, for the knowledge
of our hon, Member on that side, may 1
tell the spelling. It is ‘jute’—a commercial
crop. It is one of the pricipal crops of
India and a very good eXport earning
crop. I hope I hvae been able to cone
vince him.

SHRI DIPEN GHOSH: They are ob-
sessed with ‘jhoot’.

SHRI JAGESH DESAI; We are not
anti-jute ,

SHRI1 DIPEN GHOSH: You are living
i the world of ‘jhoot’.

SHRI GURUDAS DAS GUPTA: Mr.
Deputy Chairman, Sir, again I repeyg the
policy of the Government of Ind'a is
anti-jute, From the very beginning their
policy waq anii-jute.

This month T had been to a place call-
ed Ramnagar which is g little away
from Calcutta. Let the Minister take note
of it. Just to inform him I beg ty tell
this fact that I have been to Ramnagar
which is situated 80 KMs away from!
Calentta  That is a jute producing area.
While I wag going to the village, I saw
people coming with head load of jute. 1
just stopped my car and enquired of them:-:
have vou started harvesting the jute and
taking it to the bazaar for sale? They said:
‘Yes, Sir'. What is the price they are get-
ting? The poor Bengali farmer told me in
Bengali which in English means Rs. 100
per maund, It meang Rs. 250 per quin~
tal. Therefore, it is not only in North
Bengal that distress sale has taken place,
but in South Bengal also that distress sale
hag set in. This distress sale is taking place
only less than 100 KMs away from the
city of Calcutta where the Jute Corpora-
tion of India head office iq situated. T
saw with my owp eyes. Therefore, the
point is distresg sale has started taking
place. Now, coming back to Caleutta T
wag looking through a newspaper may be
an FEnglish newspaper, T saw a small news
item a very courageous statement by the
able Chairman of Jute Corporation of
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~ of India, Mr. Bhattacharya. He had very
generously issued a gstatement that we are
having 5 Jook at the movement of jute
price and we shall be going into the
market the moment jute price falls below
the minimum. It is a very vigorous sta-
tement and very encouraging statement.
‘What does it mean? It means Jute Cor-
poration of India is not ready to ac-
cept that the jute has already started
arriving in the market. Alhough jute
season begins on the 1st July. they
don’t agree that the jute has started
arriving into the market. They  also
don't agree that the jute price has
fallen below the minimum, because
it is Rs. 250 per quintal. The Gov-
ernment price in 24 Perganas is Rs.
285. ‘Therefore, it is Rs. 25 below the
statutory minimum price fixed by the
Government. So distress sale has started
taking place not only in South Bengal
but also in North Bengal, The Jute Cor-
poration of India ig sitting tight and only
preparing itg organisation and overhauling
itg crganisation to be in readines: to jump
- in support of the distress sale of jute. When
the situation becomes like that, what it
means? It means the Jute Corporation of
India has not started purchasing and the
whole jute market has been handed over
deliberately by JCI tg the bhenamidaars,
blackmarketeers and henchmer of jute
industry. Tt has been done deliberately.
The Jute Corporation of India is in col-
lusion with the jute industry. The Gov-
ernment apparatus iy verv much in col-
lusion with the jute industry., They
will not go into the market. They will
allow the price to fall. While the price
falls the benamidaars make use of the
distress sale and after distress sale is
over JCI will go into the market with
a fanfare telling the people we hove
purchased so much, How much wvecu
have purchased? Last year vou have
purchased 29 lakh bales. What was
the commitment of your predecessor?
Mr. Dipen Ghosh and myself had met
Mr, Chandra Shekhar Singh and a
news item appeared in the news-
papers. Mr. Chandra Shekhar Singh
made a commitment that 33 per cent
of the total produce would be pur-
thased by them. Even that was not
purchased. Then why this drum-beat-
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ing? You have purchased less than
one-third of the total produce last
year. The total production was 100
lakh bales. Therefore, Sir, the situa-
tion is that distress sale has started
taking place and the JCI is sitting
tight. Now, the mwost important ques-
tion is, how much the JCI is going to
purchase, when the JCI is going to
purchase and wherefrom the JCI is
going to purchase. To make a state-
ment that “we shall purchase the en-
tire quantity offered to us for sale”
is fantastic nonsense because the JCI
has not been purchasing like that,
Sir, please remember the phrase
“offered for sales”. Where will it be
offered? It will be offered for sale at
the residence of the Textiles Minister
or it will be offered for sale at the
head office of the JCI or it will he
offered for sale right at the place
where the production takes place?
The poor West Bengal farmers, the
poor Assam farmers, the poor Purnea
farmers do not have the capacitv to
carry the load to the JCI office which
in some cases is a hundred miies
away, Therefore. this phrase “offered
for sale” iz a misnomer, Jute must be
purchased from the local bazar. Jute
must be nurchased from the place
where the veople live. But our bahnus
and  gentlemen, highly paid  salaried
people, will never take the trouble of
going to the remote villages. Last vear
I had occasion *o 2o to the canital of
Murshidabad district, Berhampore, I
was 1ooking for the Manager. I asked
his office people where he had gone.
He said:

taEET A age TTF Pror) wEET |
FIA-GR F v @Ee st v T9
Jror? g= & =g srr !

I was given to understand that the
Purchase Manager had come from
Calcutta and therefore, the loecal
Manager had gone to look affer hm
in a big hotel. Peovle are only inte-
rested to be in cities and towns and
to stay in hotels. They send their
own reports to the Ministers and cur-
hon. Ministers, believing the rennrts,
will make a long statement in Parlia-
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ment as to how much they have done
for the good of the jute growers. Let
me remind our hon. Minister—he
should be aware of it—that farmers
had burnt their stocks of jute in Pur-
nea district last year. It is not a
problem of West Bengal alone. We
are not chauvinistic. Jute was burnt
down by farmers in Purnea...

SHRI JAGESH DESAI: 1 would
like to know from you as to how
many purchasing centres are there.

SHRI GURUDAS DAS GUPTA: It
is about 60 or it is 59, Whatever it
may be, it is much less than the re-
quirement. My point is that jute must
be purchased from the villages from.
the remote places. It should not be
that jute will have to be brought in
a bullock-cart to the place where the
office is situated.

SHRI DIPEN GHOSH: Whatever
centres they have got, they do not
open them.

SHRI GURUDAS DAS GUPTA: I
have seen with my own eyes the ;ute
purchasing centre in Bongaon. The
purchasing centre was encircled by
“dalals”. The cultivators cannot go
in. They have to sell to the “benam-
dars” or they will not be able to cell
’fhe JCI people harass the jute gro-
wers on the question of grade, on the
question of weight and on the ques-
tion of moisture. The jute growers
are cheated in every place. They are
cheated by the “benamdars”, they are
cheated by the JCI people and lhey
are cheated by the officials on the
question of weight, on the questicn
of moicture and on the question of
grade. Therefore, my first question 1o
the hon. Minister will be whether he

is ready to arrange purchases in tbe:

remote villages and nol in the offices
where your people are sitling under
an electric fan. Secondly, I would
like him to tell us whether he is
teady to take the cooperation of the
panchayats and kisan organisations.
Why can’t the kisan  organisations
play their role? In a particular centre
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they may have a commitiee with the
representatives of the kisan organisa-
tion, with the panchayat representa-
tives. with the BDO and with the Gov-
ernment officials and in that com-
mittee, let a detailed plan for jute
purchase be drawn up. And the whole
plan should be concentrated with the
perspective that jute will be purcha-
sed in the places where production
takes place, ‘where production is made
by the peasants. My point is the
JCI has been very gracious to declare
that it will purchase 7 lakh bales, I
would like the Minister to restrain
the chairman of the JCI of West Ben-
gal. Who has given him the right io
issue a statement to the press that
he will purchase 7 lakh bales? If the
Minister does not believe in our state-
ment, we are ready to produce the
newspapers to him. Who has allo-
wed the chairman of the JCI to issve
that press”statement? The moment he
made that statement immediately the
benamidars became jubilant, the en-
tire jute purchasing machinery of the
jute industry was jubilant because 70
lakh bales is the total expected  pro-
duction of which 7 lakh bales works
out to only 10 per cent. Therefor?,
the benamdars were very jubilant
with the understanding that they will
be able to hold the jute purchasers to
ransom. You have given them a handle
by declaring the quantity you are go-
ing to purchase. This quantity must
increase. If 7 lakh bales is the target,
then it is totally incompatible with
your position that you are going to
purchase #{l that is being offered to
you. On the one hand you are saying
that you will purchase all that is
offered, on the other hand the chair-
man of the JCI is declaring that he is
going to buy only 7 lakh bales. There-
fore, this is a situation to which vou
must give your immediate attention.

I would like the Minister to tell us
'\'Vhy he is lavishly importing synthe-
tic fibre. I want him fo .tell us why
he is generously giving money to the
jute industry for modernising. Don’t
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you remember when Mr., Pranab
Mukherjee was the Finance Minister.
he had advanced Rs. 100 crores to ihe
jute industry for modernisation? I am
sorry to say that the jute barrons,
instead of modernising the machines,
have modernised their own life style.
The whole money has been eaten up.
Can you tell me whether you havsa
drawn up proceedings against a single
jute baron for misusing Government
money? You are using the police to
realise petty loans from the uoor
peasants. Why are you so generous to
the jute barons who have misappio-
priated Rs. 100 crores, who have not
invested a single farthing for moaer-
nisation of jute mills? I beg of him
to tell us why he is against nationa-
lisation? If money stands in the way,
I can give you a small figure, most of
the jute mills are in serious debt.
Therefore, in taking them over, you
will not have to pay a single farthing.
Most of the jute mills are so much in
red. If you want to take them over,
maybe, you will not have to spend a
single farthing. They had already
overdrawn from the banks. They had
misappropriated Government funds.
They had not deposited the provident
fund amounts of their emplovees,
They had eaten up the ESI-contribu-
tions. And it is they who are being
relied upon by the honourable Minis-
ter! He is giving them money with
the expectation that the money will be
utilised for modernisation. Yes, they
wil] definitely get him a certificate of
utilisation. But that certificate of uti-
lisation is going to be a false certi~
ficate. The Minister ig only  cheating
himself, he is cheating the Govcrn-
ment_ cheating his purse, by this way
of advancing money in the name of
modernising the jute industry. Why is
it so? Is he readv to ban svnthetic
granules? Is he ready to direct all
Government departments that  they
must not make use of synthetic bags,
that they must use jute bags? Is he
ready to consider the question of na-
tionalisation at least in those cases, of
those mills for which he has not to

spend money? Fourthly, I want him to
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take immediate steps to revamp the
jute industry not with synthetic fibre
but in a different way because there
are many jute goods which have a mar-
ket, internally and externally, I would
like to ask him whether he is going to
direct the JCI to start the operation
immediately. I would like to ask him
whether he is going to compel the
private jute industry to make their
jute purchasas through the JCI. This
is not nationalisation, Please direct
the jute. And Ilastly, barons, Sir, I
would like to ask him whether he is
ready to recommend to the Govern-
ment that the lock out in the jute mills
should be stopped by means of a new
law or through an ordinance.

1 would only ... (Time bell rings)
...like to tell him that at thiz late
stage he should not go in for a second
wife because jute is old but jute is
reliable. But it seems that he is going
in for the synthetic fibre. But it is not
reliable. The prices of petroleum may
not be as cheap as they are now.
Therefore, do not go in for an unre-
liable second wife, my dear Minister.

s WA "HEA  (FAETUIR) o
grgarafa o, eatA WIHUT  gEAl
gram & @y @ wfemE @w F
FICT FEH T & A (G FT
ae% ®Y WHY WT & 1 AW
gAe ¥ wEAS g4, AgiRd FEd 8§
fr “gd =T 9@ F wEET. Ag
¢ fr w8 N F woaal § fraae
F FWU gTEd a9r w®§ TANT &Y
firef, Tz FT HEAT T 9T T
¥\ gud. AWy, Faal § frude
¥ @t A w0 wgdr grfaw
o 2% ¥ wre fmd, g7

THi g1 5w arw nd § fa
Ay § S w7 YO gl 41 FIa
1 S g1, IaFT fAafr 37 aw
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[+ wave wgraw
fraa SR wam & W § g
ey & faF ¥z g qU Ag
21 R gafag feaml w1 A
FE @Fel F GRAT FTAT 98 AT
Fg THRT TE IAT &0 dFT g qar
T Agi Sm@ro) "eEge &
w@e g4 AR X1 AT FE A
agd giT 1 zm oW A% ag, ¢ fw
g ST & Fg@ AMfaw uF #n
% HIT  SA%  UIAHaE WIET I

& g@T wv g1 Alww @ SOOI &t
saF T qagt Wl {Tafn @
g7 fsam gEsT @n 98 o
ST | gAY AT TAF e iqwa-
ar ¢ & Fadt § frae = ¥
AT Tawt #r wmed, gifeal @
w4 ¥ Agg A, & 1 3® o
Fez ag ad g v va o, frat
T W g@iar & ferdwmm § agn
wfia e M FrEA 5 & gaT
‘&1 framl & HGw 9T & g7 soMt
aﬁcr;rcrra'rqg 12, et &, dfa @
AT wﬁs‘ﬁq% | 9THY 3m T FT Af
# W ag gfear ¥ T B gy
AW F A T TAR I 4T Y
WL W WA § W wed Ui
LA 430 & | 9T 77 3 grvwr
gugwe gar g s owa &
Fraei 1 e @ F Ifegr &
SUBE T SR El-1 e
T R/ gRGE A7 ATHIT

gfl

_fram g any a‘r" a7 %Iy
qrde, TAF A& T OGAEEIE F
IFE IS &1 Fma gafy

¥ aAwR & AT 9™ ¥ Jig 9
feam F——ag Iz a7 # ar
FAIY A g, IT & SIT T A@q
At & AT 97 fagtor w7
FNE AT Yg Ay AT Az -
T a7ard ag?r é YT .

fasr: & Q% dar mon & ot amm
¥ F 2T 9T B ervg ar%rFr F
g a9 & gt 3 W @
g T ‘ﬂmaﬁ'm\iﬁ%ﬂ @'Zﬂ
l'{’fu'-ﬂaf F4, AW AW FH o
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| | WEF g & § fFEA 5
elmaﬁrsﬁsra%, ar &t Fae 3
IEH FWA A% ARG @ 1 gwd
frma # gfere 2 2 f& 2w
ek Fuyq FT wA@wIR afg g
il @ gaw g gdzme afl
TR | Far ad) wEAa gweEt ¥
gamr f& F @ @ o @A
W g [T FGR F FAG AR,
9z R § @ wE /A F ﬁﬂ
qg“r giar

MR. DEPUTY CHAIRMAN: Mr.

Mahajan, you can continue after
lunch, - c
The House stands adJourned for

lunch till 2.30 P.M,

The House then adjourned
for lunch at thirty-one minutes
past one of the clock.

The HouSe reassembled after lunch at
thirty-two minutes past two of the
clock. The Vice-Chairman (Shri M. P.
Kaushik) in the Chair

= SHIE AgTSH IqaATERE
wERA, WSw F @ AGT @ Ty
TR AW T Al § Tyl
g fr wwdim et @1 grw 7T oad
FFaea ¥ FEY GWR A Hg GAr
exse Z7 wmar & fw @ feaml &Y
[AgEary @ AWM A aneard A
waa, fewd =1 g% 8™ senr
1 #ge 48 wrg afer fGasl #
frad aiwr Faal & friEe AR
TAH T4 oWe ¥ SO Ft

TR £ 98 @y e
g
fgam =2 3

arAl, THE a“r Y& SLT
g ox wEn 99w 7 Y
amg & ywigyr a¥ fqgior ¥y &
TER T wd T & e
AR - ’ﬁ F FIRO

IAF FAY gu Tz 5 FIFAY  q0Y
arrwzmaﬁmqma’ta-@
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g | gEdl AwT A aFy
dfFa fm Tl 7 widw A @
wEa & S g & wd &0 A

Fma Al FHT g A A

BT | FET BT OGEU I @

TFT AT FqHan qweq T F

T qu &% %, @y gdsd

sraeqT W FT LRI F BIFIIE

QA AdE 1 e gl & g
ey § f& AR @wdw mR
f v fruffee @1 & =nwa g

2 afew fram w91 § wmar @ 4T
gATEI zﬂoaﬂoméwr Il Fodi oMo
g 7gt 7 B 1 sefav emgret
& FA ﬁa‘a ¥ qﬁ'ﬁr & fag feam
AHIR ar @rar g1 zefaw & $9F
AR H OIS R LU (-0 (I
fruifca AT 2r 94 @Y ¥ &7
E TR SO E T T M

Fqma aT f&a W Tow &1 aﬂar

& FAT TLHETL TH AN AIGE
ST w30 2 AT ATHT I -
Afafae swiwg Tws FLd § O FAAa9
qRdw €97 & w9 g gl e

fau «ft e A5 2T AT FA G FA

fraAl #1 A TH zrmﬁr TR faer g
e 70 AT TET * ATHTT I ST
afimg SITERA S0 wrqedy g1 A4

At gAY AT T H T ATRET
AT qHAT E AE BT fpaiai A7 aawﬁ

FRAL (a:aena) '

-+ Y

FRqEaA (A AR owtns):
srrfr% 10 frra'z g ™ al

(Tamal
maiden speech.

SHRI M. KADHARSHA
Nadu): This is his
Let him continue.

THE VICE-CHAIRMAN: (SHRI M.
¥ KAUSHIK): This is not his maiden
~ech. He spoke yesterday. .

ol AR HEIRT : FUT T
fEAl 9T WG WYAYS  HRE FT
q@r FT A TE A A IEA
awaa“rtr :ﬁﬁf %laﬂm% ar

{
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F NS gFAT gT Flaw gt &
FI ¥ A At Afq @ qered
qEUR, FATeF H+g Rqifg saw ¥
frars ®arg w1 faatr F go
. [IT AGH I AGGHA FT
@l B\ IE gE w0 gegfa ¥ e
g A @fy WA & % T
F alg &3, ag feama 5 & aw
¥ g e we ggw Afa &
ThT FOHIGT A owER AL g
afew FPary F1 FIrw agT A
g owmac g oufls oz Afa A7
gfeqds =gt @A wmr &1 fReo
faa-wsgz, gopedr A fawdt &
FLT I FA FW 1T AT FAT
# 37 9% ?'I'sta"‘aq & wran ddr
FEET ¥ AL qE 9T AT TAETHIT
g & ;o A€ aearam T
¥ gaiew & faw §  fpdy
gfs & g F9@ 9T g
F WFqT & o U gEdw
gfafy wr =i v 7 Afx & wrew
w39 SwEw farAl, fam oaeed,
gIRRAT TIw gt & FIET 9%
FIH mar 7T WG G TR ST
WL gA(S TAF AT I FaaArT w7
faqm & ﬁq gz mrar g feag
Afr A ow gy A @ A
fracr saar 1 fFaw & w5 g ?
TR TER AT H F1E ToAwd qdh
AT & ) FAC AT FIG TWAT BIT T
Wra$m§qqa°r gy & §
fradi ¥ wz @A § & oy
o = sfmfr f& fraia s
ATAT BT 3 | WX A w307 g
e i FE 1 O xR > VR F ¢ v
faa st =T gar H’ @
ST T Fqr A T A
q 9EI 7 ql fcsz {0 -
zafqe AX T 729 aewie

for & 7 g®  FEETEnt AnA
F e AT I T ARG, T HE T
TR AV &Y 7 ogEmT fEaw
o F ET fmaE #
AEEAT FLAT 7 FATA & TLHIL TR
Fw w4t T W g1 T AYOE ¥ g
TIAEF T 4 ALUE T FAUY
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JrEd fearEr &1 EReHis & Sff
9% @rad {6 OF &1 W@HT FHgar
) WEITUE TF THE FAH FTR
qIW 2 | AU H FGH A ey
& Fufere A e wraT STaT 1 SfE
FUE F) FAG AT FNC FAT A
&1 gHy WO TRETE AL WA 3|
reed, anard, fasifan #iv =3
FEAZIT FAAr HO gFAr &y
fegis nod, gegdu g Esr A @
Iax fasg ama F 1 gHA FEAET
F Farq & fag ayaw § wq
1972 % HUTH ‘Iiﬁﬁa'ﬁ?f'{ IS wY
e g foed s Fae Agr-
qe HFWT FO fAfAg devow &
gIRT FGTH @I W @Y AT | D
A5 ot #37 siT A3 <N s
?flsaw FIAT agy F7 AT Y U3
gar nz"f frerer armﬂn HiT qr Al

agtd & T, wgA ar fqaleec
g913W, Uz @ g%, fEEmAT
VI VR R C O B €

Ffew wtx fafan § ofr agor wezrane
CRIRGCETEE G St (A
afey fee o 78 ST 7% e
Afe o SEd ww WRET § FNE F
S wTE JYS oU, SuE feEeEl § gy
faslt + 30 T, 1986 #T TW FTSAT
F wafa wqic g | AN HORT
UK HFWIT YT I T AT
7\'@ g & = %‘qtﬂ' gr Mcﬁfm
FIT W gad, wEfy 6z

gL wfaw v éam FGTH aa*(“raa'r
FEAr s VOB oI W9y s ¥
wgad g & = ¥ ww wew
F e e fRutR # Fyrar
T T ar mE A s eT owol
T owAT &1 T o qrawc Ay AT o
N < o < o B -
£ % afag & T wEn ¥ v
wWRYF O w4z WhET. fF osw @ ZF
W ¥ ug w5 TEE waw

FETE FITHY | FF FF F2rS ATIY
gww fwifa,  ag fanr  (gaew
fosie 7% & =@ wwie ¥ wEN

3T 9% F§ fF g #T § dger
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q BIE WEE AW ATEI | WRIUE
¥ g6 A1 A T OWF 350 F
TqT FT YTET HT & | 3 /(T 45 q0G
we ggiTe § &) faed ¥ 28.31
Sqrg TS FET T O AT 716,69
oA FANE | ARE F o
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3 F FE o o wiko TG FNT

A @hERT | wC Ao o g o FEY
&, we THIfaRI Y q:@r‘@qr ar qgIUST -
F droftomifo F1 6 o W @A
Gl | GEIUCT HHK A FET

AT Fadr WEFag 6 g

e g S SER SwiE A9 O
gt § a8 SHEy Fra 9 99 &
fam wg e weaiT qure &) |/fE
IRy T WA aF Iud T § WL

w1 ¥ fana & srar g oA wE

faw & Arafra welt ot & ag =
wcHTr qAT wigm o ug
6 g Ws gUIA F faw
FHUE HATL F FGHT & Fex
THF B TR FAT ! AV
F o WS frby & 1 9 7R -
TSE AT F owury FY g€ FAl
g‘rer“r aa gH feate & sy &8 &
W wa qg T F G AT £ T Fwd
1T "ZIUST F: frata @ Al
AT 1 S fm owdedz § wwr Wt
g fF waw N fratx Aifc @
frfrms & & faicorgra feur g 1 &
ag =g & g fraw ity w3
g @ &7 fowy fagwr wgF H°
A gw fawardtage ag 1 Prwd
FOWT WA WY ET ggT Fd WL
FF & ¥ &g @dT F NG
YT TN WA ARy ¥ F%
g U qIET B SR

SHRI RAOOF VALIULLAH: Mr.
Vice-Chairman, Sir, the motion before
the House is the crisis faced by jute
and cotton industries due to fall in
prices and failure of the jute and
cotton corporations to purchase the
commodities directly from the grow-

ers and the steps taken by the Gov-
ernment in this regard.
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Sir, the hon, Minister's statement as also have to absorb the substantial

to what steps the Government pro-
PoSes or take in this regard is not at
all clear. Sir, in all this the plight of
the farmers whether in West Bengal

production levels if the farmers ara
to get reasonable prices; otherwise,
steps will have to be taken to reduce
cotton production and as my collea-

or in Gujarat or in Maharashira iy gue, Mr. Mahajan just referred to,
worst. I would like to concentrate on we shall have to divert the farmers
cotton because cotton is one of the to other alternate crops. But this will,
most important commercial crops of however, not be an easy task since
Guijarat.

cotton is traditionally grown in soils

) ! and agro-climatic areas where chances
- Sir, with the introduction of hybrid | for other crops are mot too bright. In

varieties of the long-staple cotton, fact, during the severe drought in
productivity and production of cotton Guarat, cotton was the only crop
has increased substantially in the past which survived the ravages of drought
few years. There is every reason to in our State. It is, therefore, more ap-
believe that  this  trend will continue propriate to design national policy o
in the coming years because the coun- increase utilisation of .cotton, within
try on the whole is likely to produce the country as far as possible, parti-
around 100 to 105 lakh bales of cot- cularly in the organised sector of the
ton every year, which is much in ex- industry. Since the country has emerg-
cess of the present demand -within ed as a surplus producer of cotton, it
the conutry. It is, therefore, Sir, my is absolutely necessary to design a
request to the Minister that it is im- mechanism which would save the
perative, that it is necessary, that a cotton growing farmers from crashing'
long-term cotton policy encompassing prices,

all aspects of production, usage and S ) 3 .
export is evolved and announced at ) )
an early date,

) { Sir, for the last two years, Govern-
. ment of India have organised pro-

Sir, in this context some issues need curement operations: through Cotton
to be looked into by the Government Corporation of India _at the support
of India and suitable long-term solu- prices announced. Whlle the Cotton
tiong evolved. As'I referred to earlier, | Corporation of India .have I?rocux:ed._
the country is in a position to pro- | hearly 4.7 lakh bales this year in Guja-
duce more than 100 lakh bales of rat, there are constant complaints
cotton every year. In fact, these levels that prices paid by the CCI were gene-
can go up further with the improve- rally less than the support prllce s_u-
ment in production technologies and nounced }?y the .G0vernment ot India.
better pest control measures. The cur- While it is g_rosszble that Lsomeh cotton
rent experience shows that the inter- of poor.quahty cannot feu_ch the sup-
nal demand is likely to remain in the DOrt. price meant for fair aferalge'
range of 85 to 90 lakh bales of cotton quality cotton, but as a generatt ru et,;
and the excess supply over demani the CCI should also procure co or}bla
has put severe pressure on the prices che S:Dportcg;ICer::usfea;' 115 gg::;a:e

illi cott rowing far- oreover,
f:e(isnzlalilem?:ciﬁfg seri?)?xs pgroblemg. Un- full pressed baleg though these bit.lez
fortunately, the new textile policy has h:;«;ﬁ:see?roz'O?;ce;iaW t;}; t;cfp::sc;‘;_
only helped in wider usage of man- s ; aw D eroe
ade fibre. Sir, this development EC} from their farmer mem . In
:[:ionz with changing consumer prefer- view ‘of all these Dmblfms,t thei nGl;J:d
ence for blended fabrics has affected rat p(llec;:iz;?mt;r;t pul‘_lraccli-zas(;ssoefp CoT ny
rospects of cotton. Policies will, SUI{ ‘ .
g\iréore{) have to be evolved to sti- ! Gu]arat. Sta\ée ) Cooperative. C;’ltt;:';
mulate demand for cofton, particu- ' Federation Limited. These proble;

larly in the organised sector. We shall | can be avoided if the procurement
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agency is directed to purchase cotton
at the support prices and an arbitra-
tion mechanism is set up whenever
dispute regarding quality arises.
Since Gujarat State has a well-deve-
loped cooperative structure for pro-
cessing and marketing of cotton, the
Government of India could authorise
the State Cooperative organisation to
act as their agent for procurement of
cotton. Sir, it is hightime we have a
long-term export policy for cotton,
particularly, in the case of the long-
staple variety, which seems to be in
surplus. Ad hoc decisions on release
of gquotas do not help in developing
export markets. The Government of
India may, thgrefore, consider an-
nouncing a minimum export of five
lakh bales every year and in the years
of huge surplus additional quotas can
be released, (Time bell rings) This
will help all the exporting agencies
at the State and the national level,
apart from giving a sense of confid-
ence to the buyers. It would also be
necessary io provide export incentives
at the rate of 10 per cent in view of
the depressed international market
and severe competition from the U8,
Pakistan and China. Grant of export

incentives is justified because the cost

ef carrying unsold cotion within the
countrv is generally much higher.
Moreover, unloading of the surplus
within the country will actually de-
press the internal market price fu-
ther thereby adding to the woes of (¥
farmers, (Time-bell rigs) Sir. physi-
eal export of at least five to len lakh
bales of cotton every year, with some
incentives, would not only enable us
.0 earn valuable foreign exchange,
out will also improve the price reu-

" .sed by the farmers within the coun-

try for their produce. I would like to
mention here that a bold statement
was made recently by the Minister of

. Textiles to permit export of a mini-

mum of five lakh bales for the year
1986-87 and 1987-88. However, I may
inform the hon. Minister that a for-
~nrl announcement has not yet been
~Ae in this regard. I would like 10
& whetbher a formal announcement

] RAJYA SABHA]
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will be made in this regard, I would
like to draw the attention of the Gov-
ernment that they will have to orga-
nise a special export marketing drive
to identify potential markets and help
all the exporting agencies in the coun-
try. We should take some lessons from
the year 1985-86 because cotton may
assume a critical situation during the
year 1986-87, which begins from 1st
September, So far, the support price
for cotton for the year 1986-87 has
not yet been declared. This should be
done immediately, as in the absence
of such a declaration, the farmers
expect continuation of the price level
of  1985-8 season. (Time-bell 1ingsq
One more point. The Commission 9n
Agricultural Costs and Prices should
clearly define the norms of fair ave-
rage quality which is the basis for
procurement under support price by
the Cotton Corporation of India. Dus-
ing Tv85-86, cotion growers suffered
considerable and most of the purcha-
ses were made arbitrarily at a price
lower than FAQ, which is fair average
quality guaranteed by the Govern-
ment. It has been estimated than in
Gujarat alone, the farmers have loat
Rs. 15 crores through quality assess-
ment. Although cotton prices declin-
ed by 25 per cent...

THE VICE-CHAIRMAN (SHRT M.
P. KATISHIK): Please conclude.

~OOF VALIULLAH: Only

e powt, Sir. I woeuld like to refuta
» statement of tihc hon. Minister.
He says, in paragraph two of hisg
statement, that the fall in prices has
helped the two industries in reducing

184

their 're-~~ 7 -~1q 1ike to point tn
him, * the cotton prices
T cent, the textile

actually inecreased.

= cotton price index which was

n September. 1985, has further
dropped to 1727 in April, 1986, a fall of
51 points or 23 per cent. On the other
hand, the textile price index increasel
by 2.5 per cent. All the benefit of low
prices of cotfon has not helped the
textile industry to help the perform-
ance, Even the expectation of lower-
ing the cost of both has been belied.

~
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Therefore, the problem is much deep-
er than the availability of cotton or
the price of cotton which is supposei
to be the main fibre of the textile in-
dustry.

Sir, considering the overall cotton
situation, the export quota of 10 lakh
bales of long-staple cotton should 2e
immediately announced for the yeas
1986-87 s well as for the 1987-88 cotton
vear and all restrictions regarding
shipping and other formalities should
be removed if you  want to save the
farmers of this country.

Civrag )

TODALSAMY: sr.  Vice-
Ccr ., the Government has
en the plight of the

cularly  of the cotton

growers. Whenever they go to the
polls, they talk about them, they give
them promises that their conditions
will be improved, but after the elec-
tions are over you do nothing for
them. The worst affected are the cot-
ton growers in Tamil Nadu and
Andhra Pradesh, particularly becaus=s
of the textile policy. About farmers
there is a saying that they are born
in debts, they live in debts and they
die in debts,
Sir, cotton i3 cne of th, valuable cash
crops “in Tamil Nadu and Andhra Pra-
desh but when you have a look at the
fall in prices of cotton over the recent
years, it is of a grave concern to us.
There is a2 25 per cent fall in the previous
year and again 21 per cent fall this

year. No effort has been made to wipe
the tears of the cotton growers. You are
responsible for creating a glut  in the

You have not taken any
an export market,
stated that

cotton market.
serious steps to  find
In your statement you have
some gsteps have been taken regarding
export to overtime the sitoation. He has
said, “To overcome the situation, the Gov-
ernment have released 11.02 lakh bales
of cotton for export through cotton Cor-
poraton or India  State Marketing Federa-
tions and private trade. Till date, 5,12,348
bales have been registered for export.” But
yon did not announce a long-term policy
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previously, In a haphazard manner this

type of hit and run policy is being under- .. -

taken which will not work, That is why -~

you have failed to find an export for ,
cotton. The prices of cotton have terribly
fallen, For example, in Tamil Nadu our
cotton growers used to cultivate a parficu-
lar variety MC-5 cotton, The price of one

quintal of this MC-5 cotton varied
from Rs. 800 to Rs, 900 but now
it is hardly Rs. 500 or Rs. 550,

So, they are very much affected. Why

ara the farmers subjected to such 5 des-e _

peration and fiustration? The reason is
that the cost of cultivation has gone very
high, The price of cotion hag risen fen
times, The spareg which are used by the
farmers have become very costly. The
" price of pesticides has increased

3 P. M. ten times, the prices of fertiliser
all have gone up; and also the

price of diesel has gone up, In Tamil
Nadu, wvery often, due to power cut
they have to irrigate their fields with
the help of diesel engines, The
prices of other items have alsg Z0one up

many times. From dawn to dusk they
toil in their fields. Even during pight
times, braving the scorpoing and snakes

they go there but they have to throw up
their hands in despair because nothing is
being done to slove their  problems,
Therefore, T would like to ask the hou.
Ministe, whether Government wil] review
the textile policy because that hag set the
ball in motion to harass the cotton.gro-
wers. Your textile policy has classified
the manufacturing process into three stages
—spinning, weaving and processing. While
this classification has been welcomed, it
should be pointed out that spinning sector
has had hardly any encouragement in the
implementation of the policy. The tex-
tile policy has equated the organised sec-
tor mills and the powerlooms op the as«
sumption that powerlooms  have ap in-
herent strength. That is a wrong assump-
tion. Powerlooms have a disadvanlage of
85. to 12.5 per cent in the cost of yarn
bought by them as against the weaving
mills. That has been substantiated by a
recent study done by STMA.

Because the time at my disposal is very
short and I know that you will be ringing
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the bell, I would like to ask the Minister:
will you review the textile policy which
is responsible for all these things, parti-
cularly in South India, It has very badly
affected the cotton-growers of Andhra
Pradesh and Tami) Nadu and unlesg you
solve their problems, one day they will
leave their fields. Already they are in
despair and you have totally forgotten the
cotton-growers and farmers. So I would
request the Minister to take serions steps
to monitor the woking of Cotton Corpora-
tion of India and other instilutions, to
find an export market and to frams a
longterm policy towards that end.

With these words, Sir, T conclude, Thank
you.

st TR AW FEArRr (I
WY AEAT  JrEdEgE o, F
gue g0 g R 4 g mfax
qEAT F O | (mamw) oW ¥
fr wFR m@t‘r &1 dee W2
aeRdl 1 W

S WA ¥ FE 9 T & ar
ST IAT & I IR & | IR T30-
FT EH AT WOW @ I TEE fF
=W R W @gE F, T ARR
& Y avg SO gg[ & 1 FIW
mm%mmlm@wﬁ
wrafaiT € T8 &Y A0, Y g9y
AEF WY P OTT 1 AT AT AGT AW

AT zawr & @ Ffaw uw
FI ITNT FAFT IABT T AR
fircar 30 oWy SRR ger faew
N W U T OIWIAH A& E
g WA ST FT W g
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FJEoEy HTAE FW freriraa %

TR % TP § WX dE 1983-84
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F3 %:fs'scma?m%u‘rt?ra

A %gw FTEar
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SR ¥ WM G gERE Hw
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S| TRIA @R AZZ * AAT FIA
gy AT 258/ 75 FTfRar g

S TR AW FATEL : JIAFIA,
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21 =T F ST 1. 05 97 S FI(FR
2.10 &T fgar qa1r M AP I¢ 347
gRti 1 av gy W@ a7 i we I
g1 @r 9 ayg wrwar gt g {a
Ml qq A A #1¢ wrza fafar
HIT AT AAT AT T H (A A K
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I B, AR AF A H Fga AT
war, afes wra o A A9 Fig
gaAnis 37 T JT I3 W A07ECA

e AT A1 qAge ¥ A1
Sted 7 FvEY WY oug & Arg aifed
#E A1 TR AT AT grAL AT
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TH FEIA § AT ATE A (d qaw
efea o1 & 138 91 TB 437 9
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SHRI SANKAR PRASAD MITRA (Wesy
Bengal): Mr. Vice-Chairman, Sir. the two
subjects, viz. jute and cotton, have been
exhaustively deait with by ths  previous
speakers, and as far as possible I shall fry
to avoid repetitions.

Sir, the first point I would like to make
is that the Prime Minister went to Cal-
cutta. He made a statement with regard
to purchase of jute from the growers. It
ig possible that the statement was wis-
quoted by the press, But it is indeed sur-
prising that the statement was also mis-
quoted by the Ministry of Information
and Broadcasting. On  the television I
heard that the Prime Minister had stated
that all the {ite that is produced in West
Bengal would be purchased by the inte
Corporation.  On the following day T hear
a statement on the television by the Chair-
man of Jute Corporation of India that the
Prime Minister did not speak of alj the
jute that is grown but that he spoke of the
juiz that is oflered for sale.

And that iy exactly what has been re-
peated by the hon. Minister in the last
three lines of Paragraph 7 of his State-
inent,

Now, I want to know clearly as to what
the policy of the Government of India is,
was the policy correctly announced by the
Prime Minister to start with or is the policy
later on declared by the Chirman of the
Jute Corporation of India correct? Secon-
dly, assuming that the Jute Corporation
is correct, from the figures given by the
bon. fricnds who have spoken before
me, it appears that the total approximate
production of jute in West Bengal alone is
pearly 40 lakh bales, but the jute Cor-
poration, in fact has promised to purchase
up to October November 1, 1986 only
seven lakh bales, If that is the position, then
tven the subsequent modification made by
the Chairman of the Jute Corporation is
not being adhered to. What precisely
is the policv of the Government of India
should be clearly and categorically stated
by tha hon. Minister on the floor of this
House,

Then, Sir, my learned colleague, Shri
Satya Prakesh Malaviya had asked an Un-
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starred Question on the 22nd July, 1986
being Question No. 249. In answer to
this Question, the hon. Minister has given
certain answers, He has ruled out nation-
alisation already demanded by other
speakers, but he has given a seven-point
formula for giving encouragement to jute
Industry and supporting the jute industry.
In this seven-point formula, I find there are
reasons for specific objections to three of
the points, No, 1, imposition of Excise
Duty on DDPE/PP tapes and marginal n-
crease of import duty on granules in the
present Union Budget. Now, by marginal
increase of import duty, how do you pro-
pose to give encouragement to jute industry
or to support the jute industry?

192

The second point stated by the hom.
Minister is persuading other department to
encourage use Of more jute bags jnstead of
synthetic subtitutes for packing fertilisers
etc. and compulsory use of one hundred
per cent new jute bags by the cemenmt
industry. By giving encouragement oniy,
do you really hope that the jute industry
will survive or prosper? What is your
difficulty in making it compulsory for the
other departments of the Government to
rely on jute bages for the purpose of pac-
king instead of using synthetic materials
which are either produced with ingredients
imported from abroad or imported in toto,
Thesa synthetic materials will last  yow
so long as petroleum is cheap. But pet-
roleum become rare after the next 30
years. By that time these synthetic mate<
rials would be outdated. = Moreover
throughout the world if you go  through
medical journajs published both in England
and in the United States these synthetlo

materials are  discouraged by  medical
scientists for health purposes.
DR. R. K, PODDAR (West  Bengal):

They are cancer producing agents,
SHRI NIRMAL CHATTERJEE:. Yes.

SHRI SANKAR PRASAD MITRA: f8
is a cancer producing agent also. Already
many people in thig country are suffering
from different varieties of cancer and yow
gre importing more and more cancer by
enceuraging synthetic materials,

1
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My last point is point No. 7 znnounced
by you. It pertaing to the minimum sta-
tutory  price of raw jute on the basis of
recommendations of the Commission of
Agricultural Costg and Prices (CACP) and
the continuance of price suppor! operations
for protecting the interests. of  growers.
Thig is one of the policies announced by
vour Government.  But it has  already
been pointed out by a previcus speaker
who is better acquainted with the subject
perhaps than myself  that your support
price is only Rs. 225 per quintal whereas
the cost price is Rs. 500 per quintal or
near about it wag my hon, Friend, Mr.

Cuiling Alientontoa

- Chitta Basu who claimed to be an expert

on the subject,

SHRT CHITTA BASU: I have not claim-
ed. . )
P |
SHRI SANKAR PRASAD MITRA: I
do no know whether he is in the jute trade,
But he hag said that the price of juta per
quinta} is between Rs. 450 to Rs_500.

shae® —ar sl -y

SHRI CHITTA BASU: I have said on
the basis of some analysis who have studied,
agro-ecconomics and particularly in refanen
to the cultivation of jute. 1 am not at
all interested, T have never been interested,
in the jute trade.

e o my o o

SHRI SANKAR PRASAD MITRA: Ig

have cast no aspersions on Mr.  Chifta
Basu. I have merely said that he claims
to be an expert on the subject, I gave
him a certificate to this effect, Now, he is
disowning my certificate, Rs, 450 j5 the
ficure quoted by Mr. Chitta Basu  and
the support price seems to be Rs, 225. My
hon. friend, Mr. Gurudas Dag Gupta from
his personal experience has said that gro-
wers are trying to sell in the village areas
at Rs. 250 only., This is the position of
your support price.  So what is the use
of announcing your item No, 7 in  the
programme? Are you prepared to r-
view and reconsider the support price in
the near future so that jute growers can
survive?  These are my questions,

SHRT PRABHAKAR RAO KALVALA
(Andhra Pradesh): Mr.  Vice-Chairman,

761 RS—7
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Sir, much has been said by our colleagues
regarding cotton ang jute.  Buy 1 would
like (0 draw the attenticn of  tne hoa.
Minister for Textiles and aiso the Minis~
ters for Agriculture and Commerce io

certain  things. It would have
been beiter if the Minister for Agricul-
tur,  could  have been here.

Then he could do some justice for the
agriculturists  because the  Agriculture
Minister fixes the targets for the prodne-
tion of foodgrains and commerical crops
al] over the country, but when the produce
comes to the hands of the farmers, the
Agriculture Minister is nct guaranteeing a
proper price for the produce, In this re«
gard, ag a representative from  Andhra
Pradesh, T want to inform the House that
the State stands second in the production
of cotton and the State standg first in pro-
ducing long staple and export quality cot-
ton also, but the Coiton Corporation of
India has entirely failed to purchase the
produce brought to the market. In this
connection I want to mention that in 19%3-
84 the price for cotton was about Rs, 700
per quintal, in 1984-85 it was Rs. 530 and
in 1985-86 it has been reduced to Rs. 400.
In thig connection, our hon. Chief Minis-
ter Mr. N. T, Rama Rao. was constandy
in touch with the Central Government for
procurement of the produce, specially cot-
ton also, but the Cotton Corporation of
India, Andhra Pradesh is the State which
stands first in producing export guality cot-
ton. 1t had been asked to give prio.ity
for the export of at least 50.000 bales But
now +this opportunity is being given to
Maharashtra and Gujarat for the last five
or six years. This is the attitude of the

Central Government. Tt was asked by
the State Government to procure at Izast
one lakh bales from Andhra Pradesh. But
it was not done. On the contrary, near
about 70,000 bales have Been

from Pakistan,

imported
This is the attitude and
outlook of the Central Government. Nearly
six crores of cotton growers in the couns
try are suffering, irying to get rid of their
poduce gince the last two years. But nath-
ing has been done by the Cotton Corpora-
tion of India.
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‘one lakh bales dJuring

"Minister could have beep dhere,
. problems could have been sorted out he-
“cause it seems that there is po coordina-
" tiop among these Ministries,
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[Shri Prabhakar Rao Kalvala] -

As far as jute is concerned, in Andhra
Pradesp it is grown mainly in three dis-
trics, namely, Srikakulam, Vijayanagaram
and Visakhapatnam, in the rain-fed areas
by small farmers in about one lakh hec-
tares. The anticipated production in 1985-
86 is about 10 lakh bales. The Jute Corpo-
ration of India has purchased only 13,000
bales against the procurement target of
1985-86, Re-
garding these Comunercial crops if the

Commerce Minister and the Agriculturs
thase

1 feel that
most of the hon. Memberg of this Housz2
are coming from the famers' community.
And when the farmer is put to such a
miserable position, this House must fezl
very sorry for it Crores of people,

nearly 75 per cent of the people. come

from the farmers’ community in this coun-
try. They are in miserable and helpless
position. We are entering into  the
Seventh Five Year Plan.
be achieved unless you golve the  pro-
blems of the farmers. Ourg is an agri-
cultural economy, If this is the plight of
the farmer in this country, God alone
knows what the future holds for this Gov-
ernment for this country. I would ap-
peal to thy Government, I would appeal
to all the honourable Members of the
House, let us not cheat ourselves; let us
finst thrash out the problems of the
farmer. We have beep pledging for the
last thirtynine years that we are poing tfo
do a ot for the farmer of this country.
Unfortunately Sir, the farmer in this

country continues fo be in a miserable

position, Our learned friend has aptly
put it, the farmer in this country is horn
in debts, lives in debts and dies in debts.
We should all be sorry for this state of
affairs.  Wa must all strive to alleviate
the sufferings of the farmer. Just be-
cause the farmer cannot take to any othsr
occupation, jnst because he has no other
means of livelihood, his helpless situation
shonld not be exploited, should not hs
allowed tn he exploited. We know 2
k.g. of cotton can produce a dhoti or a
sari. But what is the price we are  pav-

Nothing can
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ing for a kg of cotton? No more than
 5/-. An industrialist makes p profit of
more than 100 to 150 per cent on  his
investment., He is never prepared to
reduce even a bit of his profits whereas
the poor, innmocent, farmer is squeezed
further and further. L therefore, re-
quest the Government to come to the aid
of the farmer, eliminate the middlemen
eliminate th: dalaris and, protect the
interests of the farmer, Once again 1T
urge upon the Government to give a
serious thought to the pitiable condition of
the Indian farmer and take such measures
ag would enable him make a reasonably
decent living from out of his p"oduce
Thank you. PR

e

o ww o7 faww (s adw) ¢
IFATEAS er‘t"v qF UGFET RIWIL
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FW Frar gr A7 ALY q FW
o g 9% giMa "I Higea &
AT FaFT qey A feq ar @ §)
9 H N oarAs Afa & ag ag &
f& o food Fedt 1fe geq mram
F WNGOT AIGFIT Fr avE [ F 0F
MT 33 Ay & -fg @& @ew
g1 fag 3 aw 19 FW  quT
ag ®ET a1 f& oTd &g as  fw
7 WIARE &7 WS FT IR | TF
E|'§"1 BT ar asm™ § fa gfﬂ' g5
HTTR &1 577 AW, a6 %o+ & &, a&l
FTsde ¥ €23 W FTACT Y ¥ |
3y 53 98T & o 309 qei wtayw
1 w34 Fpol 17 cI's ag 9w mr
T T fa7 gv wTnw geR 3§ faar
377y F1 OAE § Weival § fgatv av
F av4Iv &1 fawry I9 ¥ w1 g) )
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AR & | A Alo 49§, WTAAA
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718 fawtdi &1 o7 a3y fed  w
fr sg v&? @z &30 | § @raar
agar § f& FERW HIGF 23
agisn A fed w3 § wg  awa il
0 af g A aft w1 ad !

Tt NEMC AT WG @A A 4

2 3 I8 wmwaas & Ffaa sq 9v
AAA 79 4 g% gar g, IEERET L
T9q AHA B0 fear Gn CICE ]
T w1 ,u M7 HIAFE
qEqt 3 W FE ¥ F W T3 &Tq
agaa & 5 feam & fod Y wm@s
*fa & a8 ag 5 a7 qy daraic
agr I q AT HomT WMl g
g‘rar ar ag fyT ar fr faa a.m &
Fzige fHara gagy agrg ga fav
zwa fgaar 33, samr seafani
famr star wrfag, gasr qwgra fear
aret @ | wadT wer &} S
5918 & #A4F e §, 92 A faar
g % 1984-85 § =919 g1 gf
101 TG T4 | 85-86%F 107 AT @Y
gt T4 90 AT 29 v ag fag faar Ay
atagl @ f5 @A w4 W fEER
SRLAE (B O] & ¥ Fgr @
aara ! 'srfrtr Fgrarg g o fpqidal &7
dgial? & Aqifes gaar aw fyad
7.f2¢ T ;T wgwa & garfaa | T
JzFHAAH 2 FNT F) g2 I,
wTes % 9dt wrt § @ @ 9 A,
IEEr, A, g4 faai ﬁTQI'( ¥ oY
By 2, mw ¥ fgedy ¥ o A 2
MT FMY SHTAT gMT °F &rar #
o & 9y oagl aw g g
A TATQ HATAST, ATRY, Hey TR
g gTaur w0 1 FB W oAk g,
qoTTH 1 N § AT IaT T8 W
g4 TG JaT gt N mA G TG
FT A B, WHIN Fr oFAT W,
JAT AT AF F FA4T T TUT AT Fgt
3 foars &1 #a1 g mAr & f¥ wAT
e S8 Ffy Wy #F @ fhaT
5 7g 9% oaw § g4 @ )
ag §r 9.9 Fgvuag W g &
frura &7 #far gea far o femai
N FEA F X T QA aw Agl
93, i T ¥9 ¥ 93 W@,
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W 9T HAT 4G & W@ g | A
frart & fag saqn fifrt § wq
T AT TRA g A8 AL WA E
9@ g & fqu ans smE
o3 faate & @fq, Faart & awa
& qfas fa wa gawr qawr b
¥ @, IH% wa.fas g‘rﬂ Tfgw
AT TyE vew A8 B W ﬁﬁ
q'Q fﬁ S ﬁl-“l‘-'ﬁ qﬁ' (‘ﬁﬂﬁl

SHA! {TEL F g WIS A fm‘-r '
@ & aft g @8 B wmmata =
81T gH) wHa faaty ) N goiwa
0 97 Fwd 796 ALk N

ZHIAT Fa1arT & W W WA
F aqfas aw fwd, zmw @i
frafe = fify At €1 700 37
F fafa« g afe s wreorgd
fea, wa & v qgen aww &
A g WT fERE #1699l &
ET g o TE we F g &
#e ¥ 9@ Ggm fx I qad
St qgar gfe wen mEw a1 W
e § W7 ofT Hel w oTw waw
¥ AT & A1 IOFT A aF
nfas frar srim &g Y arma AT
frafa &y @ifa fegat & oram o
g & fau i fog = #1 qu@
& 5 a2 qqr FaT G ¥
T H wmed F4r ma g7 oA Wy
AZTCT, TATMR, *ATCD, AT 52,
TsEgrR At gframr & fagn F9ia
qal A & T ANE F FAv 97
ST _FAT § 9UA) WG AT AW a7
T ? TICAARIT F g F1ORAT
GvTT AR w e g A1 QO awe
#ea 47 fwgi F1 WS FoGrygwT
Far8 #1 #A7 g gl F & fag
dai7 g & | andT wea w7 o
N Tw F @QF ar T w5
ST Fgd W faq wIm iy
wlaea @ mfggy Fae § fav gg
gz My zarw & foaw 1 T @
Gl 1 gedl medt F wiy F amed
FTAT g

o [ FrA]T  (ATALY) ¢
GREWTENE rElea, d g adiw §
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[370 a9 i@z d]
wH Rg@a A Q@ TEN |
TE dl a7 AT gH oug ¢ fu
TW FEIT A agAl HIT s o
fud &5 g g & ales g FF7
&7 & fawd geer wvll gl g
Fg s oF a9 gar Sr 7 g5 €A
B quT Ty famr 9r ax fFoedi F
a i v @ 2-3 ofvzer owidt &
s ag faar wor gr:

“The Government is committed to

giving remunerative price to the far-

mers.”

vy guFr d.en g 6 fwed wv
a3t uT wdifva wea fawar =iz
NS oF gw @A T §F oamm as
Aza faw & &1 arq eiw s,
Wl 4WgY AFA WA Fal & g Al
Pdwl S @97 @ IF AT 7 2@
S & wadq AT AE § ag (Sege
saaddy wen g 1 g @a @y
aE g R warr sar difa w5
fwegs 4% 3 FAifs =A@ wq A=
avq g f& sl 7 gaigq T
Hima foww & Sega g 97
FUF EIF § WAT .84 & % A g7
0 qedfarorat & fawd ofvg srams
gi{e § 9%, @ *r A afav
F1 A% @WIE v ¥ fogera
1 @l fa afEdd SR
FY aF, F2 Q. Ag M
What is the incentive for producers in
this country? Fav 3% fera srftrrwraiadr
grir, #a1 3w g gegfes g far
fa~¥ s faart do=tagr «F 7
Ts ass FAT8 FT qea 7 & I
g when Sy #1 qeEn ww A @
Wi B 1 9g TaW AT I Jm |
S W@ g 1 UF T UTER W WA
W AL AT FWARET W AT
g ar wyaet & Sfvg g8 2w FT N

fataear § v wfufafafkes faczn
2,32 a1 A SR 49T Frar w1 Y

1y
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@i F1 TIH AT wa,y @l
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g aATT g W g @ ¥g
From where will the purchasing powar
come? WAL THiEHF F Aw §F F)
geafam qraza g, @t w9 g wey
Tegaia AN, TN}, 39
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T UF @ A9 FEN WEgA g
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A
Y

SHRI GURUDAS DAS GUPTA; 1
congratulate the Congress Member,..

(Interruptions)

- -
3

) THE VICE-CHAIRMAN (SHRI M. P.
KAUSHIK): Please take your seat.

!
L

SHRI V. GOPALSAMY: You don’t ac-

cept even congratulations from the Oppo-

sition, You are so rigid?
THE VICE-CHAIRMAN (SHRI M, P.
KAUSHIK): You please speak when your

chance comes,

SHR1 KHURSHED ALAM KHAN: Sir, -

I think, they bhave all answered the ques-
tions and they do not want to hzar any-
thing from me, (Interruptions) You want?

All right, =
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SHRI DIPEN GHOSH: Mr, Vice-Chair-
man, Sir, there is only one point. The
Transport Minister is also present rnow.
There is one point that the Railway Board
have issued an instruction that salt and

other. ..

SHRI KHURSHED ALAM KHAN: I
have sorted out that.

Sir, ip the first instance I would like
to thank the hon. Members who have
participated in this debate. And some ve:y
useful contribution has been made. Since
the debate has been predominantly cover-
ed by the jute industry, in the first ip-
stance, I would like to say that we realise
the importance of the jute industry in the
economic life of the eastern region. We
also realise that about two lakh workers
are engaged in the jute industry and :hat
about 40 lakhs of families are engaged in
jute growing in the eastern region. There-

fore, 1 would like to assure my hon. Mem-

ber, particularly from West Benga| that
there cannot be any discrimination and there
is no intention of discrimination on the :
part of the Central Government and we
wil] do everything possible to assess and
encourage the jute industry. and I would
not like to indulge in self-praise but cer-
tainly I would like to mention that what
little I have dome, I can assure yon, I
have done much more than what your se-
presentatives from Bengal had donme when
they were in my place... (Interruptions),
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SHRI GURUDAS DAS GUPTA: You

should explain. .. et

«- SHRI DIPEN GHOSH: Is it inpropose?

- . SHRI GURUDAS DAS GUPTA: Yvou

are making a politica] insinuation. ..

SHRI KHURSHED ALAM KHAN: No,
If you would not listen, I will sit down.
1 have said only what I have done. I will
tell you what I have done. No insinuation
is meant,

SHRI GURUDAS DAS GUPTA Why
‘do you compare? ' ;

a.n( v

SHRI KHURSHED ALAM KHAN: 1

don't compare even with you... (Interrup-
tions) My friend is quite excited, So, I
want to ¢ell him,

SHRJ DIPEN GHOSH: We want to
give you credit. ..
oot < P
SHRR1 KHURSHED ALAM KHAN: I
do no. wan! any credit. Whatever is assign-

_ed to me, whatever is my assignment, 1

5

“must do my duty.

AT
SHRI DIPEN GHOSH: We do pot mind
_giving you the credit.

SHRI KHURSHED ALAM KHAN:
First of all, [ would like to mention that
it is estimated that for the year 1954-87,
we will be able to procure nof nov 40
lakh baleg but a little more than that.
But still T would like to assure you that
even thouph the Chairman, Jute Corpora-

. tion, has stated that upto Octobe:/Novem-

ber he will purchase so much of jute, the
purchases do not stop by October/Novem-
ber. The purchases continue up to April/
May. Therefore, the purchases will continue,
There is no guestion of stopping the pur-
chasex aft:t October/November,
rest assured that it i not going to be only 7
jakh bales up ‘o October/November and not
beyond. . (Interrupiions)

[THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU) in the Chair’

SHRI DIPEN GHOSH: By October/
November, 50 per cent of the produce will

You can
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come in the market and out of that they
will purchase only 7 lakh bales,

SHRI KHURSHED ALAM KHAN: Th:
JCI will be there.

SHRI DIPEN GHOSH: Ititin perpose
a denia] from the Ministry, You issue a
denial from the Ministry that he is only
an ordinary officer. (Interruptions).

R

SHR] KHURSHED ALAM KHAN:
This is not the way. If you do not want
to listen to me then I will sit down,

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): Let the Minister
speak.

SHRI KHURSHED ALAM KHAN:
What 1 have said is that purchases will
continue up to March/April, There is no

difficulty about that.grq3 g7 wale g1 ?

it 7w waw Fag (fagre) @ & S
wegfx
SHRI K. MOHANAN (Kerala): We

would like to hear what Mr. P. K. Ban-
sa} hag to say.

ST e T

THE VICE-CHAIRMAN (SHR| SAN-
TOSH KUMAR SAHU): Let the Minister
speak, You pleasg answer.

SHRI KHURSHED ALAM KHAN: Sir,
JCI ha; been purchasing every vear up
to March/April and it will continue to
do so this year also, There will be no
decision to stop it at any point of time
in between.

ﬂi‘. un mran‘m feg - ufaz“‘ Tgag
3 zgr T wra 999 ¥ g L T A0
Al TEAT 4 AR z‘g q@a1  JIgST

g v femin & dar frang (sa7um)

ﬂﬂimﬁ HAT JIT TT AT 2Z HGA
TH ART F & @M a&; FF G
-;;a?, T AT |

:L; a

i gl wem @
w1 difar o Ffs3 @y

GAEEEG
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THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): No cross-talk
please.

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra): Why are you
disturbing l.he Minister?

r
- - -

SHRI KHURSHED ALAM KHAN Sir,
jute prices are fixed on the basis of W35
prices which are fixed by the Commission
for Agricultural Prices and Costs and whea
the Agricultura] Commission takes into
consideration all ‘the factors then they
come to the conclusion and fix the prices.
Once the prices for W5 variety are fixed,
then the Jute Commissioner takes into
considerstion the market position in the
varioug «ectorg and in the various States
and fixes the prices of other varities, Sir,
1 would like to mention that ip order to
avoid the wide fluctuation in the pricing,
specia] arrangements have been mads for
starting the buffer stocking with six tlakh
bales anul if necessary we would also sece
that some slight improvement is made in

. the buffer-stocking if justified by require-

ments in due course. Today we have the
storage capacity of about 27 lakh bales
available with us and if need be the capa-

" ¢ity can "e increased further. But we have

1o see that jute is not kept in open spaces
because it ig a very highly inflammable
material and. therefore, it has to be kept
in godowns, Tota] number of purchase
centres is 577. In the cooperative sector,
there are 380 such centres; JCI’s main
centres are 125; JCI’s sub-centres are 72.
Thus there are 577 centres which will be
in overalion and if need be, T can assure
the hon, Members that we would add a
few mor: centres, if necessary,

One thing is really important and that
has been stressed by quite a few hoa.
Members, Jute industry is also one of the
oldest in the country like the textile in-
dustry, in which modernisation is  very
necessary. 1 auite agree that no modarni-
sation hus been done in spite of the fact
that facilities for soft loans were available
10 :he mill owners but they have not heen
modernising the industry. Today one of ths
reasons of the crisis in the jute industry is
fack of modernisation. Therefore they are

[23 JULY
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not in a position to compete in the foreiga
market; at the same time, they are not
in a position to diversify their produsts.
We have agaip tried to impress upon the
industry that they must modernise the
industry for which facilities are available.

SHRI NIRMAL CHATTERJEE: Do
you expect them to be impressed?

SHRI KHUREHID ALAM KHAN:

Naturaly, you would not expect me to
force them.

SHRI NIRMAL CHATTERJEE: And
you have failed all these years to impress
them even though you say there is availa-
bility of soft loans from the IDBIL That
is why, you must nationalise it,

SHRI KHURSHID ALAM KHAN: 1
will answer the patiosalisation point, Bat
I feel that today there is the realisation
among the mdustry since they have not
modernised it, they arc in the crisis. I am.
sure they \\ould realise that jute industry
has to flourish in the country, particulary
in the Eastern regiop and, therefore, I

have every hopc that they would moder-
nise it.

As regards nationalisation, T think this
point has been made clear more than once
on the floor of this House as well as the
other House that nationalisation s not
the answer to the problem. It will not
solve the problems of jute industry,

SHRI DIPEN GHOSH What is the
answer then?

Loy

SART KHURSHID ALAM KHAN; ”i'he

answer lieg ln mOdernlaatlon diversifica-
tion. ; -, -

SHR1 DIPEN GHOSH: You yourself
say soft loans are made available but the
industry is not taking and not using this
facility. What else can you do?

of FFmiE WA (ITT 93M)

T W gISE § nEATl ¢eT @
g W o #r gfho

SHRI DIPEN GHOSH: Mr. Kalpnath
Raj is raising his point of order from some
other seat. That ig my point of order...
(Interriuptions)
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SHRI K. MOHANAN: From where i8
he making his point of order?

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): 1 appeal to hor.
Members, Let us hear the Minister and
if there are clarifications, yon can ask
later, Let the Minister finish his reply.

SHRI GURUDAS DAS GUPTA; The
Minister should reply to the pointg raised.
He should not beat about the bush. He
must tell us categorically why nationalisa-
tion of jute industry is not possible.

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): If you try to
disturb in between, it will not help.

Y Y |
" SHRY KHURSHID ALAM KHAN: I
have said that nauonahsatlon is not possible,

i That is all. '

' SHRI K. MOHANAN: Then what js
the answer? o e s

(A [PM AT

SHRI KHURSHED ALAM~ KHAN:
Answer is modernisation and diversitica-
tion, (Interruptions),

[

THE VICE-CHAIRMAN (SHR] SAN-
TOSH KUMAR SAHU): Mr. Gurndas
Das Gupta, please do not interrupt. Let
the hon. Minister complete his speach.
(Interruptions)

SHRI NIRMAL CHATTERIJEE: Sir,
I would just put this question to the hon.
Minister, Mr, Minister, you have said that
the answer is modernisation. You have
yourself said that in the last few years,
during the last decade, the jute industry. .
(Interruprions) 1 have taken his permis-
sion. (Interruptions)

| FTATT T T orEE
AT ATET 2| WI=ATA awy o F
qIEFT N STAITIV TG qT I
@Ay @ HIT IFFT IWT gAY
ArAda @ §1 ATER @ ATy
FrPE A foe Q1w ¥ qm-
S va't:rra' FRA FT AT 9 8,
q a§ AT SRAT ArLAr § P
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THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): 1 have already
told the House that after the Minister con-
cludes his speech, if they want, Mem'ers
can seek clarifications, R

SHR1 PAWAN KUMAR BANSAL
(Punjab); Sir, they cannot be allowcd o
seek clarifications for a second time.
(Inuerruptions)

SHRI K. MOHANAN: In a parliamen-
tary debate, interruption is always allow-
ed. This is pot an elocution competition.
(Interruptions)

SHRI NIRMAL CHATTERJEE; Sir,
I wil]l just complete the point which I
wanted to make, The Minister was listen-
ing to it, He is not objecting. My pomt
is simply this. ~

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): You have dlready
made your point,

SHRI NIRMAL CHATTERJEE: 1
entirely agree with the hon. Minister that
the jute industry is troubled because they
have not modernised in the past. The
entire House agrees. The hon, Minister hLas
alsp made the point that it is the refusal
of the barons of the jute industry which
has led the jute industry to this situation,
despite all efforts, despite all the good
intentions of the Government. I accept
that, In the past decade, the Government
hag failed to impress upon the jute barons
who have sucked money out of the ir-
dustry and utilised it elsewhere, Therefore,
the question is, if the jute barons do not
behave, is there any other alternative but
to nationalise and through nationalisation
enter into modernisation and make it
viable? Please answer this,

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): No more in-
terruptions. The hon, Ministe; please.

SHRI KHURSHID ALAM KHAN::
Sir, it is a fact that some synthetics have
replaced jute and in this connection, we
have already taken up the maiter with
the concerned Ministries. For instance, tbe
Railway Ministry had issued instructions
that salt carried by the railways should
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not be packed in jute bags, but it should
be packed in synthetic bags. I wrote (0
the Railway Minister and he has very kind-
ly agreed that salt can be packed in jute
bage as was being done previously. We
have also made 3 request to the Industry
Ministry to review the policy, their policy,
of licensing in regard to synthetics; we have
also suggested to them that they should
issue instructions to the cement industry that
one hundred per cent new jute bags should
be used by the cement industry instead of
old bags. Besides, Sir, in the last Budget,
the Finance Minister has imposed, for the
first time, custom duty on the import of
granules and we have also made a rep:resen-
tation to the Finance Ministry that there fs
need for a review in this regard.

SHRI CHITTA BASU: Need for increase
in the duty.

SHRI KHURSHID ALAM KHAN: In
the case of fertiliser, in certain cases of
fertiliser, particularly, corrosive fertiliser.
it hag been stated by the Fertiliser Mini-
. stry that jute bags are not suitable for that
kind of fertiliser and, therefore, they have
to use synthetic bags, We are¢ also making
an experiment with the laminated jute
bags, Actually that has been given for
trials to the cement industry to see that
there is no seepage. Anocther thing which
I would like to mention for the informa-
tion of the hon. House js that I have
asked IJRA to conduct wesearch, parti-
cularly to improve the quality and also to
see how wg can produce better products.
Also I have asked them to see how diversi-
fication can take placz with the minimum
possible time at our disposal. Special
instruction have been given o IJRA to do
this, (Interruptions).

SHRI DIPEN GHOSH: You must say
what IIRA stands for, I think it is India
Jute Research Institute.

SHRI K, MOHANAN: Is it 1IJRA or
‘hijra’?

SHRI KHURSHID ALAM XHAN:
Sir, the totay installed capacity of jute is..

SHRI NIRMAL CHATTERJEE: Who
will utilise this capacity? These jute
barong will refuse to utilize it.

[23 JULY 1986}
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SHRI DIPEN GHOSH: They are not
utilizing even the services of 1JRA.,

SHRI KHURSHID ALAM KHAN-
When I sdy that I have asked them to re-
view the working of TJRA, that means
that I have been taking some interest, par-
ticularly, in regard to this.

The total inmstallsad capacity of the jute
industry is about 20 to 22 lakh tonnes
while our production at the movement is
about 13 to 14 |akh tonnes and it is a_
fact that about 300 crores of foreign ex-
change is being earned. Here also I have
every hope that the exportg will further
increase. At the moment about 20 pe: cent
of the total production is going in exports.
Recently we had sent a high-powered
delegation ‘0o Amesrica :o find out, what
wag the difficulty in accepting the jute
carpet backing cloth intead of using the
synthetic yarn, We have got the feed back
information that they are now willing to
take the jute carpet backing cloth because
they have found that the synthetic cloth
has not been so uvsefu) for them for pacfl-
ing. (Interruptions). Y have also arranged
with the Jute Commissioner to see that
the jute carpet backing cloth gets special
adsistance for export so that we can in-
crease our export of jute carpet backing
cloth.

Then T will come to cotton.

sft srEwE s e (faaw) -
fagik & w2 & aﬁﬁwﬁmag‘r
T 21

SHRI KHURSHID ALAM KHAN:
Unfortunately, Bihar jute is very inferior
in quolity. I would suggest and T have
already made a suggestion to your Chief
Minister also that it will be in the interest
of the State to improve the quality of jute,
Otherwise, your jute wﬂl not fetch very
good price. . . :

" $HRI GURUDAS DAS GUPTA: Wil
you please tell us when the JCI will start
purchasing, when will the purchasing

operation start?
L]

SHRI KHURSHID ALAM KHAN:
Jute operation will start this very week.
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SHRI V. GOPALSAMY: please come
to the South from East and West.

SHRI KHURSHID ALAM KHAN: 1
am neither in the East nor in the West, I
am in the Centre,, .. _

O . tao

There were two successive bumper crops
of cotton, That is, in 1984-85 there were
101.50 lakh bales and in 1985-86 107
lakh bales, No doubt, there has been a
fall in the prices of cotton. The pro-
blem is that when there is a bumper crop
of cotton in this counfry there is also a
bumper crop of cotton in the neighbouring
countries and the international marke; is
over-flooded with the American cotton,
the Pakistani cotton and the Bangl>lashi
cotton. Therefore, we are finding a little
difficulty in exporting more cotton these
days, For the first time, I decided that
we should export more cotton, I have
allotted 11 l2kh Dbales for export und I,
have also mentioned that the importing
countries must know that they can import
from the exporting countries in a sustain-
ed manner in the next few years, There-
fore, 1 have given the assurance that in
the next two years also, this year, next
year and the next, at least minimum of
5 lakh bales will be available for export.
1 hop: there will be enough bales available
and we would be able to provide more
bales for :.~ort, because today, as I said.
our total «nsumption comes to about 90
lakh bales in which the mills’ consump-
tion is 87 lakh bales and ex-mills’ consump-
tion is 4.5 lakh bales and 10 or 11 lakh
bales we have got for export. More
than 5 lakh bales have already been con-
tracted for and I am confident that more
effort will be made. Here [ would like
to mention that we had given 10 lakh
bales to Andhra Pradesh but T am afraid
not a single bale hag been exported by the
Andhra Pradesh people. So your Fede-
ration has done nothing so far,  Similarly
‘we gave to Tamil Nadu also. And Tamil
Nadu also has oot exporied anything, T
hope they will make some effort in future.

SHRI PRABHAKAR RAO KALVALA.
70,000 bales were importeq by you from
Pakistan.
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SHRI KHURSHID ALAM KHAN:
Those 70,000 bales were imported from
Pakistan more than a year ago when we
were short of short staple cotton. Now
we are not short of short staple cotton
and nothing is being imported,

Apart from the export of cotton, we
have also issued a long-term policy for
the export of yarn which is a value-added
thing. Recently we have lso given a
CCS of 5 per cent to the yarn. It has
been stated that 1-40 counts can be export-
ed to the extent of 20 million kg, 40-60
counts another 20 m, kg, and above 60
any quantity, This is valug added, Our
share so far in the export of yarn has
been about Rs, 35 croreg only in the ‘glo-
bal trade of about 750 crores, but 1 hope
with this liberal policy, this year we will
be able to increase our exports of yarn
also,

The CCI purchaseq 15.37 lakh bales dur-
ing this year and in spite of that we have
been losing at the rate of about 400 to
800 rupees per candy,  Still we will
continde to make the purchases, Here
T would like to mention one thing which,
I have written to all the jute-growing
States and cotton- growing States also that
they must issue identity cards to the far-
mers.  Actually when the farmers bring
their produce to the mandis or hats we
should know exactly who is the farmer
actual and who s not. For instance,
in West Bengal, somelime; we have to
deperd on the certificate of the panchayat
and  that creates problems sometimes, [
would again make a request to the Chief
Minister of Wost Bengal “tha; it will be
very helpful if all these identity cards are
1ssued to the growers,

SHRI NIRMAL CHATTERIEE: Will
vou finance the cost?

SHRI KHURSHID ALAM KHAN:
Tt has been done in the past by the State
Governmen; and I am sure the Chizf Minj-

ster is a reasonable person and he will do
it. T

SHR1 DIPEN GHOSH: But your peo-
ple don’t go to them,

]
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SHRI KHURSHID ALAM KHAN: It
is noy possible for the CCOI or the JCI to
go to every village. Number one, there
is mo protection, Number two, they have
to carry the cash with them and it is not
possible to carry huge cash because che-
ques are not accepted. In cotton pur-
chases cheques are accepted, but in the
jute purchases oniy cash  is accepted.
Therefore you cannot cxpect them to take
the cash over long distances with no pro-
tection, with no security.

SHRI DIPEN GHOSH. Have you bro-
ached this issue to the State Government
that only because of Lhat you ..annot ap-
proach the growers? -~ = - -

SHRI KHURSHID ALAM KHAN:
How can 1? What for these centreg are
there after all?  Just like cotton, just like
wheat, every thing has to be brought to
the centre.  Some centres have been fixed
for this purpose,  Thercfore, they have
to bring it and we will buy it there.

SHRI GURUDAS DAS GUPTA: The
Minister’s statemznt will only encourage
the JCI people not to go to the countiy-
side.  In the past they used 10 go. If
the Minister speaks like this, they will ne-
ver go and the benamdars will hold to ran-

som the entire jute market of West Bengal
and Bihar.

SHRI KHURSHID ALAM KHAN:
All possible efforts are being made
for the promotion of jute  exports.
We have done a lot of publicity and we
will continue to do it. We have also
impressed upon the jute industry that they
should diversify thsir products, that they
should produce more carpets and more of
>+ decorative materials. We have also asked
the Jute Commissioner that this winter they
should organize exhibitiong of jute pro-
ducts in the metropolitan cities so that
people in the metropolitan cities would
know what type of decorative materials
ang carpets are available. This will help
increase domestic consumption  of jute.
Sir, these are some of the important
things about which I bad to say,

SHRI A. G. KULKARNI (Mgzharash-
tra): Sir, there is cn= point to be cleared.
1 asked whether the cotton monopoly sche-
me in Maharashtra will be continued. He
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has not said anything about that I sm
waiting for that.

1

SHRI KHURSHID ALAM KHAN:
Sir, when the matters are under the consi-
deration of the Cabinet, T am not supposed
‘0 disclose what is thers.

SHRI DIPEN GOSII: Is it a fact that
the Chief Minister of Maharashtra has
favoured the continuation of that scheme
but it is the Centre which is standing in
the way?

SHRI KHURSHID ALAM KHAN: Sir,
I have said that the matter is under the
consideration of the Cabinet ond I am not
suspposed to disclose that here....(/nrer-
ruptions) ... '.'. L -

SHRI CHITTA BASU. Sir, I put the
question very specifically, that one of the
steps to be taken immediately is to ban
import of PVC granules, The Minister
said that they are thinking in termg of
imposing some higher excise duty. But
what stands in the way of the Government
completely banning the import of PVC
granules?

SHRI KHURSHID ALAM KHAN:; Sir,
in the first instance [ would like to say
that synthetics have come to stay in this
country and it is not ip my hands to impose
a ban op the import of PVC granules al-
together, i -z b e

SHRI GURUDAS DAS GUPTA. Sir, the
statement of the Ministar is wholly un-
satisfactory because we wanted him to
say that the JCI people will be purchas-
ing that much amount which is necessary
to prevent distress sale, [t is not 3 ques-
tion of seven lakh or ten lakh hales. The
meaning of support price policy is that
they will be purchasing sufficient stocks to
prevent distress sale.  The Minister does
not give us any assurance that the JCI
will purchase suificient stocks to prevent
distress sale, and ihis step will only help
the benamidars to take advantage of the
distresg sale. He is helping the benamid-
ars.

flniér:;'llption's)
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SHRI DIPEN GHOSH: Sir, I want to
know this specifically.  Here it is in the
pewspapers that the JCI chief has stated
that the JCI would buy only seven lakh
bales, and the Prime Minister had stated
on the floor of the other HHouse ond the
Minister hag stated on the floor of both
the Houses, that the Centre will be
buying whatever would be offered to
JCI. There is a difference betwaen the two
statements, The Centre will be buying
whatever would be offered to the JCIL
That is one thing, And the JCI chief
say that the JCT has not given any state-
seven lakh bales up to November.
‘Who runs the country--the Prime Minister
or the JCI? Tell us,  If it is wrong, you
say that the JCI has not given any state-
ment like that. They you issue a denial
from the Ministry of Textiles that the JCI
had no business 1o give a statement like
that,

SHRI PAWAN KUMAR BANSAL:
Sir, on a point of order.

“
(Interruptions)

SHRI KHURSHID ALAM KHAN: If
you read my statement, in the last para-
graph you will find that we have said that
we stand by the commitment of the Prime
Minister,

SHRI DIPEN GHOSH: But that is ngt
correct.  Despite all these things, the JCY
chief, has stated as pointeq out,
the JCI chief, not Mr, Khurshid Alam
Khan. The next day. when the Prime
Minister lef; Calcutta it was the JCI chief
who had gone to the Agriculture Minister
of the State and he had stated that the
Prime Minister did not say that. 'The
Prime Minister said that the Centre would
buy whatever would be offered. He also
said that the JCI would buy only seven
lakh bales. So, it is not a question of
the Minister saying that he stands by the
commitr wnt,

Tt was

The Minister will not go

fo buy. The ICI will go to buy. The
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Minister should come out with a statement
that the JCI ch\efb statemen| was wrong.

T T -
" And what about the monopoly buying,
what abou; the monopoly purchase? Tell
Us.- :

THE VICE-CHAIRMAN
SANTOSH KUMAR SAHU):
down.

(SHRI

SHRI GURUDAS DAS GUPTA: The

Minister is making an unsatisfactory state- -

ment,

THE VICE- CH—\'RMAN (SHRTI SAN-
TOSH KUMAR SAHU): The Minister
has told that he would stick to the Prime

Minister’s statement.  So. that is all right,

SHRI DIPEN GHOSH: Let him say
tha; the JCI's statement is not correct.

SHRI K. MOHANAN: We want to
know whether the SCI chief is above our
Prime Minister or not.

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): The Minister
has said that the Prime Minister’s state-
ment ig correct. So, I think, in view
of that,..

= -

SHRI1 DIPEN GHOSH He has not stat-
ed about the monopnly purchase.

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAH(): He may give a
direction to the JCI chief.

SHRI DIPEN GHOSH: What about

the monopoly purchase?

SHRI KHURSHID ALAM KHAN:
No monopoly purchase. - .t -

SHRI DIPEN GHOSH; Why not mono.
poly purchase?  What is the difference?
(Interruptionsy You are siding with the
jute magnates. You are not allowing mono.
poly purchase. (Interruptions)

ol T AEgw Fa@ STHI FAISR
AT IAF| 4T 29 F) FfgT 1

Please sit .
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THE . VICE-CHAIRMAN (SHRI
SANTOSH KUMAR SAHU): If he is
willing he may say. He is not willing.

SHRI DIPEN GHOSH: We are not
satisfied. We are walking out.

SHRI NIRMAL CHATTERJEE: We
walk out.

SHR]I GURUDAS DAS GUPTA: We
walk out.

SHRI V. GOPALSAMY: We are not

~ satisfled with the

cotton growers. So I also walk out.

statement  regarding

SHRI A. G. KULKARNI: We also
walk ouf. R
A wE SFE Ay (I9%

TTW) ; gF AT A IS HT G §

[At this stage, some hon. Members
=~ . left the Chamber]

- REFERENCE TO THE FLOOD
AFFECTED AREAS OF
s PUNJAB

SHRI PAWAN KUMAR BANSAL
(Punjab): Sir, I rise to bring to the
notice of the Government, through
you, the alarming situation caused by
the recent floods in Punjab.

Though the monsoon is yet to set
“in and show its might two days of
© incessant rains in the Muktsar Sub-

Division of Punjab has really devas-
_tated the area which is known for the
production of cotton, the white gold.

Sir, 210 mm of rain really left a
very devastating effect, much
swhich is still visible
form there. Ten thousand houses
‘were affected, 40,000

of
in its furious

persons were

- o
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marooned in villages numbering 40,
out of which 20 worz, in fact, maroon-
ed. for a number of days. Sir, the
total area of the land affected is 50,000
acres, and the estimated damage to
the crops etc. is to the extent of Rs.
70 crores.

With these figurcs only, I woulg urge.
through you, the Central Government
to make some immediate allocation
for providing the necessary relief to
the flood-affected areas of Punjab be-
cause the relief already provided by
the State Government is not commen-
surate with the loss suffered Dby the
people there, and i;‘. is in these situa-
tions that the Central Government
ought to come to the rescue of the
people there, particularly those whose
houses have been just razed to the
ground. Besides this it has affected
the economy in a number of other
ways, such as, damaging the roads
and completely breaking {he commu-
nication channel.

—

REFERENCE TO THE NEED TO

..SETTLE THE COMPENSATION

, CLAIMS OF VICTIMS BHOPAL
GAS TRAGEDY -

SHRI AJIT P. K. JOGI (Madhya
Pradesh): Mr, Vice-Chairman, Sir, I
am beholden to vou for having per-
mitted me to raise an issue of im-

mence public importance,

As you know. in December, 1984 on
that faithful night the worst ever
catastrophe hit Bhopal, when ahout
2,000 persons died and about 250,000
others were incapacitated, debilitated



